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THE DEPUTY CHAIRMAN: Now, that Special Mentions are over, we 

have about eight minutes left for lunch hour. So, I think, it would be much 

better if we take up the Short Duration Discussion after lunch hour because, it 

is an important discussion. The Leader of the Opposition is going to initiate 

the discussion. We can now adjourn the House for lunch till 2 o'clock and then 

we can start so that the speech is not stopped in between.  The House is 

adjourned till 2 o'clock. 

The House then adjourned for lunch at fifty-two minutes 

past twelve of the clock. 

The House reassembled at two of the clock, 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the Chair. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): We will now 

take up the Short Duration Discussion. 

SHORT DURATION DISCUSSION 

Present Situation In Jammu and Kashmir with Particular Reference to 

the 

Recent Massacre in Kasim Nagar on July 13,2002 and the failure of 

Government in this regard 

DR. MANMOHAN SINGH (Assam): Sir, I beg to raise a discussion 

on the situation in Jammu and Kashmir, with particular reference to the recent 

massacre in Kasim Nagar, pn July 13, 2002, and the failure of the 

Government in this regard. 

Mr. Vice-Chairman, Sir, the massacre in Rajiv Nagar or Kasim 

Nagar, as it is sometimes called, in Jammu, on 13
th
 July, is yet another 
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indication that the terrorists can strike at will in Jammu and Kashmir. We all 

know that this incident took place when our Armed Forces have been fully 

mobilised on our borders for over eight months now and the Government had 

also armed itself with a draconian anti-terrorist law --POTA. 

Sir, the House would recall that when the tragic Kaluchak incident 

took place, the hon. Home Minister (now the Deputy Prime Minister), Shri 

LK.Advani, had assured the House that the Government stood committed to 

taking all possible steps to control the militancy in Jammu and Kashmir, and 

that the security forces had been conducting intelligence-based operations 

against terrorists. We have also been told, on behalf of the Government, that, 

based on the Report of the Group of Ministers, the security system, particularly, 

the intelligence-gathering system, had been greatly strengthened*. Until a few 

days ago, the Government had also claimed that, as a result of what has come 

to be known in popular parlance as coercive diplomacy, it has secured 

assurance from major powers such as the United States and the UK, that Gen. 

Musharraf and the Government of Pakistan had agreed to stop cross-border 

terrorism and to dismantle the infrastructure of terror. Furthermore, until 

recently, some -- at least two spokesmen of the Government claimed that there 

had been a very significant reduction in infiltration, after the May 27 speech of 

Gen. Pervez Musharraf. In all this, the country stood as one. We, as a principal 

. opposition party, extended full support to the Government to face the 

challenge of cross-border terrorism and the proxy-war being carried on by 

Pakistan.  And yet, Sir, the situation on the ground has not improved. 

If we go back to the ghastly incident of Chittisinghpura, the attacks 

on innocent people in various parts of Jammu and Kashmir, the attack on the 

Jammu and Kashmir Legislative Assembly in October, and later on, on our 

Parliament, and then in Kaluchak and now this Kasim Nagar incident, all these 

go to show that our nation's sense of agony and pain as a result of the 

activities of terrorists in Jammu and Kashmir has not abated. This morning, 

the hon. Home Minister and Deputy Prime Minister gave certain figures about 

the number of violent incidents in Jammu and Kashmir by terrorists, the 

security personnel killed, the terrorists killed and the civilians killed. Some of 

these figures show a marginal improvement, no doubt. But, considering the 

extraordinary measures that our Government have taken after the full 

mobilisation of our armed forces, the passage of POTA, I think the progress 

can hardly be considered encouraging.    Therefore, we 
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would like to know from the Government as to what their plan of action is to 

deal with this continuous pressure that is being exercised by the acts of 

terrorism perpetrated from across the border. 

After the ghastly attack on our Parliament in December, 2001, the 

Government mobilised our armed forces on an unprecedented scale at our 

borders. We, as the principal Opposition Party, supported the Government in 

its resolve to counter cross border terrorism. Until a few days ago, the 

Government spokesmen had been claiming that this exercise in coercive 

diplomacy had yielded positive results in that the international community, led 

by the United States and the U.K. in particular, had sufficiently pressurised 

Pakistan to give an undertaking to stop infiltration across the Line of Control 

in Jammu and Kashmir and also to dismantle the infrastructure of terrorism in 

Pakistan, including Pakistan-occupied Kashmir. 

As I mentioned, responsible members of this Government, 

particularly, Shri Jashwant Singhji, asserted that cross-border infiltration in 

Jammu and Kashmir had virtually come to an end. However, more recently, 

the tune has changed. First, it was the new External Affairs Minister who. 

stated that infiltration levels had once again risen to levels observed before 

the May 27
lh
 speech of General Musharraf. This has now become the general 

theme of all those who speak on behalf of the Government. Sir, I would like 

then to ask, if this is the ground situation, what then, are the gains of the so-

called coercive diplomacy? We would like to know from the Government the 

objectives behind this coercive diplomacy and the extent to which those 

objectives have been achieved. 

General Musharraf has been making many statements and I have 

seen one public statement by him which says that though infiltration is not 

taking place, he can give no assurance that nothing will ever happen again at 

the borders in the years to come. He has further stated that the closure of 

terrorist camps is purely an internal matter for Pakistan to decide. We would, 

therefore, like to know the nature and, value of assurances supposedly given 

by General Musharraf to the United States and the U.K. on the basis of which 

we undertook the first initial steps towards de-escalation of tensions on our 

borders. I would also like to know from the Government how far our own 

approach to escalation-de-escalation was influenced by the coercive 

diplomacy practised by the international community in the form of Travel 

Advisories to their nationals. 
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Sir, in this context, it is all the more worrisome today that currently, 

India's perceptions about the state of cross border infiltration are not fully 

shared by the United States and the U.K. Both, the United States and the 

U.K., have pub.icly stated that Pakistan has made significant progress in 

fulfilling its promises to tr* US and UK to stop cross-border terrorism, though 

they both agree that Pakistan needs to do more in this regard. However, our 

Government's perceptions currently are very different. The hon. Deputy Prime 

Minister told us this morning that there is a small reduction in the amount of 

infiltration taking place. Overall, our spokesmen are now asserting that 

infiltration levels are back to the levels that were prevalent before May 27
th

 of 

this year. I believe, it is for this reason that the hon. Deputy Prime Minister has 

called upon the international community to declare Pakistan as a terrorist 

State, a demand which the US has promptly rejected, describing Pakistan as 

a stalwart ally in the war against terrorism, and Sir, I need to emphasise, in 

fact, the rejection of India's call to brand Pakistan as a terrorist State, came 

not only from the State Department, but it was followed on the following day 

by the statement from the White House itself. Here, in Delhi, we heard the 

U.S.Secretary of State, General Colin Powell, refusing to be drawn in by our 

efforts to portray General Musharraf as the problem, rather than the solution. 

Sir, in this regard, we would like to know from the Government one thing. 

Where do we go from here? Can coercive diplomacy of the type practised so 

far, be relied upon to persuade the international community to put enough 

pressure on Pakistan to dismantle its terror machine? If not, what are the 

options open to us? Can our Armed Forces remain in a state of mobilization 

indefinitely? What is the Government's game plan to secure Pakistan's 

compliance with the promises it has made to the US and UK to stop cross-

border terrorism? Sir, given Pakistan's manifest role in the US- led war 

against Al Qaeda, can we depend on the international community to put 

enough pressure on Pakistan to desist from its support for cross-border 

terrorism? By now, Sir, it is obvious that excessive reliance on the 

international community to pressurise Pakistan, carries with it an inevitable 

serious risk of the Kashmir problem being internationalised. Earlier, this week, 

here in Delhi, the US Secretary of State, General Colin Powell, explicitly 

stated that Kashmir was now on the international agenda, and also that India 

ought to allow the international observers during the forthcoming elections to 

the Legislative Assembly of Jammu and Kashmir. All sections of Indian public 

have been hurt by these statements. I would like to know from the 

Government their reaction to these statements by General Powell. 
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Sir, having said something about the situation, as it prevails, and the 

role of the international community, I would like to look to the future, and in 

this context, I am going to raise four or five important issues. First of all, it is 

our belief that no effort should be spared to exercise utmost vigilance on our 

borders, and for strengthening our intelligence network. Sir, the fact that even 

after two years, we have no clear idea as to who were the real killers of the 

innocent people at Chattisinghpura, is an indication of the gap that exists in 

the functioning of our intelligence system. I would also like to know the 

Government's assessment about the involvement of Al Qaeda in cross-border 

terrorism. Secondly, I believe that we must make honest efforts to hold a free 

and fair election to the Assembly of Jammu & Kashmir, with the widest 

possible participation of the people. For this purpose, the Election 

Commission must hold consultations with all the major political parties. The 

activities of the State's special forces, consisting, largely, of surrendered 

militants, will need to be effectively controlled. Violation of human rights must 

be dealt with sternly. 

Sir, the Prime Minister has, from time to time, talked about the 

imposition of Governor's rule/President's rule in Jammu & Kashmir, preceding 

the elections. We would like to know from the Government what precisely is 

their position in this particular matter, so as to create an atmosphere 

conducive to the holding of a free and fair poll. 

Thirdly, Sir, we must recognise that a substantial part of the 

population in the Valley of Kashmir feels alienated from the national 

mainstream. The Government of India, therefore, in our view, must commit 

itself to a serious dialogue on issues relating to greater autonomy or 

devolution of powers, and, as Shri Jethmalani has so eloquently described in 

an article, these are two sides of the same coin, even though it is not possible 

to go back to the preti953 situation. It is our belief that the 1975 Accord, 

which had the blessings of late Mr. Sheikh Abdullah and Shrimati Indira 

Gandhi, still retains its validity. This Accord had also a built-in-provision for a 

joint review of laws and Presidential Orders made after 1953. 

Sir, the present Government's intentions in this regard are far from 

clear to us. While the BJP, the leading party in the NDA, stands committed to 

the removal of article 370 from the Constitution, the Government has now 

appointed Mr. Arun Jaitley, a General Secretary of the BJP, to negotiate with 

the concerned parties in Kashmir on the autonomy/devolution issue.    Mr. 

Jaitley ought to let us know whether he 
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would be guided by the BJP-agenda or something else. If it is something else, 

we would like to know from the Government the precise mandate given to Mr. 

Jaitley. On our part, we have a strong feeling that neither the BJP nor the 

National Conference is serious about the discussions on autonomy or 

devolution. Dr. Farooq Abdullah is cohabiting with a party at the Centre, which 

makes it explicit that whenever it comes to power on its own, it would get rid 

of article 370. It is only when Dr. Abdullah feels that he is in some hot political 

spot, he remembers the issue of autonomy. In the same way, the Central 

Government's belated willingness to discuss issues of devolution is also a 

non-serious joke. We know the fate of the mission entrusted to Shri K.C. Pant 

or, for that matter, the fate of the mission entrusted to Shri Wajahat 

Habibullah, a member of the IAS. We also read a great deal, in the 

newspapers, about the involvement of the Prime Minister's Office, through Mr. 

A.S. Dulat. We would like to know what is the precise role that Mr. Dulat will 

play, on behalf of the Prime Minister. What is it that the Government expects 

Mr. Jaitley to do? These are questions which are agitating the minds of the 

public in our country. 

Fourthly, Sir, we must forthwith reject the RSS demand for a trifurcation of the 

state of Jammu & Kashmir. This is an attempt at communalisation of our 

polity, and is not in our national interest. At the same time, we must recognise 

that the people of Jammu and Ladakh have legitimate grievances, which must 

be addressed, without affecting the integrity of Jammu and Kashmir State, as 

a political entity. The well-known social activist, Shri Balraj Puri, who, at one 

time, was the Chairman of the Regional Autonomy Committee appointed by 

the Government of Jammu and Kashmir, has made a number of thoughtful 

suggestions in this regard: I do hope that those suggestions would also be 

considered while discussing the various arrangements that can be made to 

satisfy the legitimate aspirations of the people of Jammu and Ladakh. 

Fifth, as regards the external aspect, one has to admit-this is the 

harsh truth-that ever since the Pokhran II nuclear tests, the Kashmir issue has 

been internationalised as never before. The Prime Minister has stated that he 

foresees the role of the international community in resolving Indo-Pakistan 

disputes as a facilitator and not a mediator. But we all know that there is a thin 

line dividing the role of a facilitator and that of a mediator. Our view is that the 

Shimla Agreement and the Lahore Declaration continue to provide a viable 

framework for finding durable solutions to all outstanding problems between 

India and Pakistan.    There must be no deviation from 
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this stand. Taking into account the fact that now, both India and Pakistan are 

overt nuclear powers, and also taking into account the compulsions arising 

out of the war against global terrorism, the involvement of the outside world in 

the affairs of the sub-continent cannot be wished away. A major task of our 

diplomacy is to use this involvement of the international community to 

promote our national objectives to the maximum extent possible. After the 

tragic events of 11
th
 September, 2001, the world community has a better 

understanding of the perils that await South Asia, and the world as a whole, if 

Jehadi fundamentalism gains ascendancy in this region. One fall-out of this 

development is that Pakistan can no longer justify the cross-border terrorism 

in Jammu and Kashmir as a freedom struggle. Therefore, we must remain 

engaged with the international community to intensify the pressure on 

Pakistan to put an end to the cross-border terrorism in Jammu and Kashmir. 

However, this must be backed by a hard-headed analysis of the limitations of 

any unicentric approach in this matter. 

Sixth, we should have a well thought-out contingency plan of action 

of our own, if the international community is not able to get Pakistan fulfil the 

promises that it has made to them, there can, of course, be no question of 

surrender to the terrorist gangs. The military option is always open, even 

though it must be a measure of the last resort. But, we cannot, every now and 

then, threaten the use of force. Nor is it enough merely to say that in the 

absence of further progress towards the control of infiltration, there will be no 

further measures for de-escalation of tensions between the two countries. Our 

Armed Forces cannot remain fully mobilised indefinitely. While there cannot 

be any objection to using the good offices of the international community to 

persuade Pakistan to live up to its promise to put an end to the cross-border 

terrorism, we cannot put all our eggs in the basket of the international 

community. We cannot hand over the conduct of our Pakistan policy to 

Washington or London. 

International relations, in the final analysis, are power relations, 

designed to promote national interest, and the interests of big powers may not 

always coincide with our own national interest. India and, for that matter, I 

believe, Pakistan also, must not reduce themselves to the role of being mere 

petitioners to the Chancerries in Washington and London. We must take 

charge of our destiny in our own hands. I suggest that we open the clogged 

channels of direct communication between our two countries. I, for one, have 

never understood what great purpose was served by the 
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withdrawal of High Commissioners. General Musharraf has made public 

pronouncements of not allowing the use of Pakistan territory for terrorist acts 

against India. I suggest that the Government of India should propose to the 

Government of Pakistan that the Director-Generals of Military Operations of 

the Armed Forces of the two countries should meet to work out modalities to 

implement General Musharraf's promise including mechanisms for verification. 

This will enable us to test Pakistan's sincerity and seriousness to deescalate 

tensions in the sub-continent. Furthermore, as overt nuclear powers, both 

India and Pakistan have an obligation to their people to undertake confidence-

building measures to avoid the risk of nuclear accidents, and to hold 

discussions to promote a better understanding of each other's nuclear 

doctrine. There is no harm if India takes an initiative in this regard. At the 

same time, the Government of India should reaffirm its commitment to 

meaningful negotiations with the newly elected representatives of the people 

of Jammu and Kashmir, after the forthcoming elections to the Jammu and 

Kashmir Assembly, on issues of greater autonomy and devolution of powers. 

And there should be no doubt whatsoever about our commitment to serious 

negotiations with Pakistan on all outstanding issues including Jammu and 

Kashmir, once the cross-border terrorism is ended. We should be willing to 

look at all reasonable proposals which do not involve redrawing of 

international borders in the sub-continent of ours. 

Sir, whether Pakistan would respond favourably to these proposals 

cannot be predicted with confidence. I do not claim to fully understand the 

dynamics of various influences which operate on the decision-making 

processes in Pakistan. But even if the response is negative, we would have 

provided the world community yet another indication of our sincere desire to 

end the tragic conflict with Pakistan which is proving to be so destructive of 

national progress and prosperity in both countries. 
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����+ �o !�	�, �� 9���  ����+ 
% p.	� "�� ��	� �ह� ह-0 �ह �� ����+  "�c3#��� ह�	  ह- �! 
�!( �� ���
��� ��� "��� �� ह� �ह �8!� �  ��	 ह�0 ���� ��< ��ह�� �  ��	� !ह2 ह�0 
��!/! 	�ह-	�ह ��  �!	� ह-, *&'-*&' 	�ह ��  �!	� ह-, �� G �7	 �!	� ह- ?� �� G �� G 
�
� ��  �&1 �!	� ह-0 ?� ��� "��� ��  �7	 ��!/! �
�-�
� �� �!� ह-, 
- �
I	� ह/� �� 
9� �� ����+  �o �  *����.	 !ह2 ह-0 
- �� ����+ 
% �� G !ह2 �ह!� .�ह	�0 
 
 �����$�o 
ह��, �ह�� 	� ��हB�� �:E&�
%�  �� ���& ह�, �ह �U �����  
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�  	�M �� 9�	�
�& ह�� ह� ?� *8��� 
% �  9�	�
�& ह�� ह�0 
ह���, �:E&�
%�  ��  ���� 
% 
����+  �o ��  !�	� !� �ह� �� �� 	� 1� E&� ZM �)�&���& M��6 ह-0 �� 	� *�	�WdT � 
�)�&���& M��6 ह� ?� ह
 *�!  .�& ��� 	�ह �� .&	� ह-, �� �� �  �ह �!�6� ��	� ह�0 
��हp�� �:E&�
��  ��  �� �ह ��' ह� ��� 
% 1� �!��	�	� ह� ?� ��  ��  *�	'6	 �ह ��हp�� 
�:E&�
��  ह�0 	� �ह ��  �� 1� ��' ,� ;�(�� �ह �� �
� �  ��F��	� ,  ?� 9� �&1 
�ह�� �� �
�&��  
��&�9���! ह��0 �����$�o 
ह��, �� ��!	� ह- �� �
�&��  

��&�9���! ह
��� ��  �&1 !ह2 �ह ��	� ह�, 9� 
% � ��� !ह2 ह-0 �ह �
�-�
� �� ��&U+ 
��!���ह ��  �+�� �� ह�	� ह�0 �=ह(!� *�	�WdT � �
��� �� ��, �8!� �  ��	 �  �ह 0 *� 
*'� �! �� ��, �8	� ह� 	� ह
% �ह �  
�!�� .&!� �R�'� �� �� -��  �� �ह ह
% ��< 
��� �	� ह-, ��< �/.!� �	� ह- 	� ह
 *�!� ����� �� �� ��  ����+ 
% ��.�� ��%'�0 &���! �M� �  
��� $��! 
% 	� �8!� ह  �R�'�0 �� 
% ह
 �ह !ह2 �ह ��	� �� we are the petitioners of 

the their chanceries. 
- �
I	� ह/� �� "+�! 
�@  �  ���-��� 9� ��	 �� �ह .�� ह- �� 
���	 �  o
	� ?� ���	 �  �3L ��  �+�� �� ह  ह
 9� �� �  �o� h� ���o� ��%'�, 
&���! �! �� �� �ह��	� ?� ��� ह
% *�!� �o 
% �
&�'  �� ह
 *�!� ��.��  �� �=ह% �!p�� 

�� ��	� ह-, �=ह% �F��	 �� ��	� ह- 	� �� ��  �&1 �!��	� "�Q! ह�!� ह  .��ह1, उस के िलए 

यह कहना सह�  है । उपसभा�य� महोदय, �फर म  इितहास म" नह� जाना चाहता ,*'� �ह �ह% 	�  
petioners of the chancelleries 	�  ह
 1962 
% ह�1 ,� ?� �� ��  �� �  �ह�	 �� �
�! 
�1 ,�0 
ह��, 
- ����+  �o ��  !�	� �  9� ��	 �� �ह�	 *!�Oह 	 ह/� ?� �V  ह/� �� �=ह(!� 
�ह� �� �ह�� 	� �� �  ���o� �� "F! ह�, �ह ��  "��� �� ����� ��  ��, ह- ������ �ह 
���� �#� 
% �ह�� ,�0 &���! �� �ह �  ��!	� ह- �� ह
��� 7-8 :�& '���� /��� �� 
% '1 ?� 
�ह A�� ��( 
% '1 �� �� ह
��� Y��-�):6� �����P
 �� !ह2 
�!	� ,�0 �! :�& '���� 
% ह
��� 
��  &( ��  &�' ?� ���� ���� ��  *!���  &�' �  '10 �=ह(!� "���  ~�' �� ह
��  3�,�	 �� 
�! ��( ��  ��
!� �8�0 
ह��, 
- �
I	� ह/� �� 9� ��हp�� �:E&�
��  ��  �� *&'-*&' 
�o ह-, �� 
% ��G&� 1� ��& 
% �F
 � ��  ���� 
% �� ह
��� 1� ��%: ह� ?� 9�:�-�����	�! 
����+( ��  ���� 
% ह
 ;�� ��.	� ह-, 9� 
�C� �� �ह �� ��	!  	�ह �� �
I ��� , A�� �ह&� ��  
!ह2 ह��0 
ह��, 
- �M� 9�	ह�� �� ��Y !ह2 ��!� .�ह	�0 


ह��, /��� 1� ?� �!��! 
- �ह�� ��!� .�ह/�'�0 "�� :%� 
���6M �� 27 M���  
�� ���! ह� �� �� ��  �� �� ह�, ����� ���-��� 9� ���� 
% ��d� ��V �� .��  ह-0 �� 
% 
��< �
 !ह2 ह� ?� ��� ��  �&1 �ह� ��	� ह� �� ����+ -����+  ��	% �ह  �� �ह  ह-, &���! 
�
�-�
� �� 3�,�	 �� �� ���&! ह�	� ह�, 
- �
I	� ह/� �� �� ��  *!���� �!	� �� 
��F��� 
% �&�� '�� ह�0 &���! �ह �ह  ह� �� ��  �  ��ह �� �ह ह�0 �� ��!	� ह-, �ह!� �  
��F��	� !ह2 �� ��.:6 �
g��� �  �ह�� �1, *8��� ��  �+�� �� ,�R  �ह�	 ���  ..W 
ह�< 0 �=ह(!� �ह� �� �� �ह� ह-, ��!� ��  �&1 	���� ह- ?� 9� �&1 ��  :��&�' �  	�M 
�=ह(!� �ह� �� ह
��� ����, �i���!�� �! ��� !ह2 ह�!� .��ह1, �����  �&1 ह
��  ��� �� 
�7	  �� �
 �_�1 �� �ह� ह-, ��
% ,�R  �  !
g ��	  ��10 9�
%  ����� !� "��� ���� ,� 
or  �� �:���&��! 
���6 �� �� �:1�;&�F! �  	�ह ह
��� �� ��&! �ह	� ह�, ����� �� 
�� ��&! �ह	� ह�, �
g �� 
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�� ��&! �ह	� ह�, 1;��!6& *M� ��6 �
�!���  �� �� ��&! �ह	� ह�, ����  *!���� 
�!�  �,!  ?� ��!  
% �ह�	 �� ह�, �ह�	 M�6  ह� ;�(�� � G� �� G ?� ���� �� �ह� ह� ?� 
�ह�� �� G ?� ह� �ह� ह�0 
 
 �����$�o 
ह��, �=ह(!� �
�&��  ZE�! �  �  ��	 �ह 0 �ह �ह  ह� �� 
�
�&��  ZE�! ह� ;�(�� ��8� 
% ���:	 !�ह� �  !� �  9�� 
�!� ,�0 
- G��� �� �x�V �=ह2 
��  �,! �� /�'�, 
�I� 8��  9� ��	 �  ह� �� �=ह(!� 9�� 
�!� ?� ��B&��
%� 
% *'�	, 1952 
% 
�ह �ह� ,� -"That we are in a position to inform the Parliament that any further 

aggression or attack or military operation in regard to Kashmir, if such, takes 
place by the other side, that would mean an all out war, not in Kashmir only 
but elsewhere too." 
 

�����$�o 
ह��, *'� �ह ���&�  ह� 	� 
- �
I	� ह/� �� �ह�� 	� ���� ! �	 �� 
���& ह� ?� 9���  �� ��, �� ��, ��! ���3�,�	�( 
% �ह �
�&��  ZE�! �	� ह�, 9��� 
�!V6� ह
 �ह�� ��B&��
%� 
% ��_�� !ह2 �� ��	�, 9��� �!V6� 	� �� �ह�� �� ह-, ���� ��!� 
�ह�, �� �
�&��  ह�, �� ���  �:� �! 
-p�' *,����  ह-, �ह �
� ��  *!���� ��%'�0 
- !ह2 
�
I	� �� ��< �  ����� 9���  ����+ 
% �ह&� �� ��< ���  "��� �  ��	 �ह ��	  ह�0 ���� 
�ह� '��, ���&! �)��& !� ��G&� �!( A�� �ह�, .�ह� ��� �T� �  ��	 ह�, ���  /���� �  ह�, 
�!�� �ह�� �� �� G �ह!� ?� �ह2 /��  �'ह �����	�! 
% �� G ?� �ह!�, &���! �� �� �� G 
�ह%, ���	 �� ���	 �  ����� �� ���	 �  �!	� �! ��	( �  �/�
 ����.!� ��	  ह�, *`G  
	�ह �� ����.!� ��	  ह-0 9��� 
	&� �ह ���� !ह2 �� �ह ह
��� �&1 1� 
�'6�6� �� 
��
 ��	� ह-, �ह 	� ह
��� ��
!� 1� �ह&/ �8	� ह-, ����  ह
 ����.!� ��	� ह-0 
 
�����$�o 
ह��, ��� ��� �ह� ��	� ह�  �� We have given away our sovereignty; 

we have surrendered our sovereignty, ��< �!�!� �� T  �  	�ह ह
��� ���	��6 !ह2 �� 
����  ����9�!�� �� �'��  �8� �� ��	� ह� 0 
- �
I	� ह/� �� ���	 �  �!	� ���  �� � , 
.�ह� ���  �  �  ����� ह�, 9� ��	 �� !ह2 ��!� �' 0 9� �
� �  �� ����� ह-, �ह �  
p.�		 ह-0 �ह� '�� �� �ह 9���!��!& 1���:� ह�0 :�. 
!
�ह! p�ह �  !� � ��� �ह�, 
- �ह�	 
'5� �� �!�  ��	 ��! �ह� ,� ;�(�� 
% ���� �!�  ��	( ��, �!��  K�3L	Q� �� �R� �� 
��	� ह/�, 9���!��!&�9� �� �ह�, &���! 9���!��!&�9� 	� ��  �L ह� '�� ,�, �� �/!���: 
!��! 
% �F
 � �� 
�
&� '�� ,�0 ����  �� ��	!� ह  �ह�� �� ��gT��� �1, 
 �:1�� �1, 
�
 �! �1 ?� ��	!� �!( 	� �ह�, 
- ����  ���	�� 
% !ह2 ��!� .�ह	� ;�(�� �ह�� �� ��  
��!��� ह-, �� �& ���  h� $��! �&�!� .�ह	� ह/� 0 *'� �ह� ��1 	� �ह *&���9���! 
�!!� ��  �
� ��� ह�� ?� ��  �  ��ह ��, 
- �
I	� ह/� , 9� 	�ह �  ��_!�< ह
��� 
��
!� ह-0 9� �&1 �/!�9��: !���� 
% ��!� ��  ��&��&� 
% '��+  �  !� 8� �ह� ,� �� �ह�� �� 
;�� &� ��% '�, 1� 
��  �3���, ��� =��� ?� �� ��!	� ह-  �� ��� =��� ;�� ह-0 ��
% �  
��W���/V6 �ह �ह� �� ह
��� �� ����%� ,�, �ह .�E�� 7 ��  *�� ,�0 ����  ����+ 
% �� �U ,�, 

- �� �U ;��� ��!� .�ह	� ह/� :- 
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The reference was made under Chapter VII on Acts of 

Aggression, but it was not under Chapter VII, but under 

Article 35, title: Specific Solution. 

1O��! ,� ���-��� �ह �ह� ��	� ,�, ��B&��
%� 
% �  �ह� '��, ��ह� �  �ह� '��0 
���� 
���! !� �� �
� �  �ह�	 �  . �( ��  ����+ 
% �ह�, 
- �!��  ����+ 
% !ह2 ��!� .�ह	� �� 
1947-48 
% ��� "��� �  ����� �:E&�
��  , , *�!� ���&���& 9������ �8!� ��  �&1 ��� 
	�ह �� �=ह(!� '&	 ��& �.�0 9���  ���� 
% �� ह
��� �ह�� ���� 
�@�&� ��  1� �R� *�+���  
�ह� ह- :�0 � 0 �� '�E	�, �!�  ��	�� 
% �=ह2 �� �����+	 ���6 ह-, 
- �=ह% �ह�� ;��� !ह  
��!� .�ह	� &���! 9�
% �ह�	 �� A�� "��' �	� ह-, ��!
% �� �8 ��	� ह- �� �����  "��� 
% 
�� ��
 ह�1 ?� ��! &�'( !� ����0 �� .�ह� 1��&�-*
� �! �:E&�
��  ह�, ����� *� ?� 
P��� �.�	 ह- ?� 9�  ��ह �� �ह �ह	� ह- �� :��&)' �� �� �� �& ���  
 _ -
 _  ��	( �� 
�� �� �& ���� �F��	 �� ��� ह�, 9��� !ह2 �34� ह
 ���� �F��	 ह�!� .�ह	� ह-, ह
 �ह 
�� �8!� .�ह	� ह- 0 A�� !ह2 ह� �� ���	 ����� �� 9� �
� �  �� ����� ह�, �ह �� 	�M 
�
 !ह2 �H�!� .�ह	 , �34� �ह 9� �
��� �� ह& ��!� .�ह	� ह-0 �ह ��4�� & �ह  ��	 ह� 
�;  *'� �ह �
��� ह& ह� ��1 	� 9�
% ��< � ��� !ह2 ह-  �� �!( ��( �� ����� ह�'�, 
"'�	 ह�'  ?� ह
 �'� �H ��% '� ?� �ह  ह
 .�ह	� �  ह-0 
 
  ��
&� ��;� ��  ���� 
% �ह� '��, ����� �ह ����� ��  �� �ह	  �ह  ह� ?� ��  
��  *!���� ह
 ��
 ��!� .�ह	� ह-0 
- �
I	� ह/� �� 9� ��	 �� "+�! 
�@  !� �  ?� �� �
� 
��  ���� 
�@  !� �  ����� �ह���� ह�, �! 
% �  ?� �! ��  ��ह� �  0 9� ��&��&� 
% 
- �ह 
?� �!��! ��!� .�ह/�'� �� �� �� �ह �ह	� ह- �� �ह ����� �:A��� &��! �� ���' , 
��� �� 
% ���' , ����  	�M � �8%, 	� 
- ���� �ह
	 ह/� �� 9� ���� 
% ����� �� *`G  
	�ह �� ��.�� ��!� ह�'� 0 "F! �ह ह� �� �� 9�
% .�ह� ��	!  �  .�	=�	� �8%, ���  �
g 
����&%� �8!  �R�'   ?� �ह M� �&� �  �/�  9�
% .�ह� ��	!  �  .�	=�	� �8%, ���  �
g 
����&%� �8!  �R�'  ?� �ह M� �&� �  �/�  3�,�	 �� �8�� �=ह2 &�'( �� ��!� �R�'�0 k  
����& ��  9� ����
%� ��, ���� �� ��!� �ह�, 
- �  ��  "��� �� p.�		 ह� �, 
- �  9� ��	 �� 
�
I !ह2 ���� �� �=ह(!� 9�� 9���!��!& 1�%:� 
% �ह�0 
-!� ���� �	��� �� 
9���!��!&�9P: 	� �ह �ह�	 �ह&� ह  ह� '�� ,�0  
 

=�/3;&*� ���� ��  ���� 
% �ह� '�� �� 9��� ��< 8�� �;�	 ह�< ह-, 
- �ह�� �! 
���	�( �� �4&�8 !ह2 ��!� .�ह	� �� =�3;&*� 1;����6 �  �&8  ह�< ह- ?� 9� �� ��  
=�/3;&*� 1;����6 �  �&8  ह�< ह-0 ��8�! ��  ���� 
% �� �ह ��	� ह- �� �� . � �G�  ह�< 
, , �� *�� , , ���� ��!� ��ह� �� ���0 It   was   Onlylegitimisation of what was 

there,����� ���-��� �� �ह� ह�0 �� & � !��� ��ह� �ह�� !ह2 ह�, �ह�	 �ह&� ��, �����	�! �� 
�< ��& �ह&� �� 9��  ��!���  ,  0 
- �
I	� ह/� �� ��� �
� ���  ���3�,�	��� ह�' , 
�=ह2 ��  *!���� �! �� ��
 ���� ��1'�0 9��&1 �ह �ह!� �� =�/3;&*���9���! �� ��< 
8�� �;�	 ह�< ह�, 
- �
I	� ह/� �� A�  ��	 !ह2 ह� �34� ह
��� �� ��9����� ,�, �����!� ,�, 
�=ह(!� �8� �� ह
��� �� ��! ह�, �� 9�� �!��6 ,�, �� ��3;!�& 1;����6 ,�, �=ह(!� 8� �ह 
��	 �ह  ?� �ह �<  
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M� 9� �! 
% �< .....*'� ���  9=�-�! �� ह
 �'� !ह2 &� ��	� ह-, ���  �  �����!� 
���d��� �� ह
 �'� !ह2 &� ��	� ह- 	� ��� �'� ��!!� ��&� �5! �ह�'� ?� ��� "��� �� 
���� ���� ��1'�? 
- �
I	� ह/� �� ���	 ����� ��  9� �
 �� �� �  "�	d_� �H  ह�, �� 

�� म!��& �H� ह� ?� 
- !ह2 �
I	� �� �ह ���  	�ह �� �
���  �� ���� ����	 ह�� ह�0 
 

 
ह��, ����� 
���6M ���-��� �F
 � �  &R�< �� � :
 �T'& �ह	� ह-0 �!�  
	�M �� �ह  ��	 �ह  '< ?� �'�� ��  �L 
% �  �=ह(!� �ह  ��	 �ह  ?� *�  �  �� �ह	� 
�ह	� ह-0 
- !�	��/�6� �!��! ��!� .�ह/�'� �� ���	 ����� �ह�	 ह  M�� �-M�� ��� �
 �8 
�ह  ह� ?� ह
% �!( 	�M �� M/� �-M/� ��� �
 �8!� ह-0 �ह2 A�� ! ह� �� 1�
 ह
 ��x �  
	�M .&� ��1� ?� /��  h� ह
��� ��� �� 	�� ह-, ह
��� ��� �� 	�6  ह-, �!�� *'� ह
 
��	. 	 �� &�'( �� �
I� ���  	� *`G� ह�'�0 *
� �� !� �< ��� 9� 
�
&� 
% �ह� �� *&-
���� ��  9	!� &�' �ह�� ह-, ह
 ��� ������� ���� घ���	 ��%'�0 �� �� �ह ��!	� ह- �� 9�
% 
�!�� *�!� �ह	 ह-, �����	�! �!�� ���&��6 ��%'�0 �ह�	 M� M���! 1�%� � ?� "�� !� 
���-��� �ह �ह� ह�  �� *&-���� ��  ��M  &�' �F
 � 
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DR. MANMOHAN SINGH: If you are referring to Mr. Narsimha Rao's 

statement, it is not correct.   It was made on the floor of the House. 

SHRI T.N. CHATURVEDI:But it was also made in the common 

conference at Burkina Faso. 

DR.   MANMOHAN  SINGH: That  statement  was  made  in  the 

House. 
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3.00 p.m. 
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am not saying this because Dr. Karan Singh happens to be here.    I have 
read and I have seen the 
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evidence in the recent past. He was prepared to accede much earlier than 
what these documents and records show. Unfortunately, there was some 
delay for certain reasons. I have even got some information with me, which I 
can very easily refer to. 
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SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Mr. Vice-
Chairman, Sir, this issue has been discussed umpteen times on the floor of 
this House, and it, virtually, has become a regular feature. After Doda, 
Kaluchak, again, the militants struck at Qasimnagar, which is a horrendous 
and heinous crime. I myself and on behalf of my party, express our heartfelt 
condolences. Sir, the immediate reaction is that patience has run out. They 
have crossed the Lakshman Rekha. All these are old hats. They crossed the 
Lakshman Rekha long time back when they had attacked the symbol of Indian 
democracy. There is a saying, if you back stab me once, it is a shame on you; 
if you back stab me twice, it is a shame on me. More than this, I do not want 
to say anything about that incident. Sir, it has become a normal affair in 
Kashmir. I must say that this problem did not develop yesterday only. The 
Government has bequeathed it as a legacy..{Interruptions).. Yes, it has 
bequeathed it as a legacy, let me be very impartial about it. I do admit that this 
problem cannot be solved overnight. But we should have an introspection as 
to whether the Government's approach is correct or not. Yesterday, the US 
Secretary of State, Mr. Colin Powell, attempted to internationalise the issue, 
but I do subscribe to the opinion expressed by my senior colleague that it has 
already been internationalised.   It has been discussed on the floor of the 
United Nations. 
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Some objectionable remarks were made by Mr. Powell, and knowing the 

United States interests in this part of the world, what he said was not a 

surprise to me, "Accept posting of international observers to conduct free and 

fair elections." Our Election Commission is quite competent, and it has 

conducted a number of elections in many States in this country. We don't 

need any observer from outside. Mr. Vice-Chairman, Sir, while I strongly 

deplore the attempts made by Mr. Powell to interfere in the internal affairs of 

the country, I would say that this menace has to be fought wth a multi-pronged 

strategy. While you are intensifyng the diplomatic efforts to exert pressure on 

Pakistan to arrest the infiltration, to arrest the cross-border terrorism, at the 

same time, the Government must take effective measures to solve it; 

otherwise, we will not be able to tackle this menace of terrorism. Sir, the 

United States has got a client-State in Pakistan. It has its own strata,'n interest 

there. More than that, our Foreign Policy has been tilted to woo the United 

States. This is because we are in a unipolar system. I do. appreciate this, but, 

at the same time, as Singh Sahib said, "keeping all eggs in the United States 

basket will not be prudent." Sir, I recall, while making a speech in the United 

States in September, 1993, Mr. Clinton had made a provocative statement. 

He had compared Jammu and Kashmir with the internal disturbances of old 

Yugoslavia and Somalia. He had made a very provocative speech, and his 

Assistant Secretary had gone to the extent of questioning the accession of 

Jammu & Kashmir to India; and right from the very beginning, they have been 

adopting this stand. My advice is that we should have our own strategy to 

tackle the militancy in Jammu & Kashmir. We have been observing the stand 

of the United States. They have been adopting double standards. In 

assessing the terrorism, they adopt one yardstick for their own country, and 

another yardstick for other countries. Till they were attacked by terrorists, they 

did not realise what terrorism actually was. We have been knocking at their 

doors for a long time that "you try to influence Pakistan, so that Pakistan could 

not finance the ISI which is the root cause of all these terrorist activities in this 

country". But they never responded until they themselves became victims of 

terrorism. Sir, what is the genesis of this problem? To a certain extent, I have 

gone through the contemporary history of post-independent India. It is nothing 

but appeasement. It is nothing but appeasement that has been made over a 

period of time by the successive Governments and a Government - I do not 

want to create a stir in the House - which had been in power for a long time 

had always tried to have a pliable Government in Kashmir.   Sir, except in 

"1977, when Shri Moraraji 
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Desai was the Prime Minister, elections were continuously rigged. Sir, were 

the Governments in Kashmir truly representative Governments of the people? 

No; I do not think so. If you take the statistics, the percentage ot voting will 

vindicate my stand, my opinion. In the process of appeasement, we have 

always been trying to have pliable Governments there, and we have violated 

human rights. Our Defence Forces has got a very bad reputation there. I 

personally went there about four months back. I happened to talk to nearly 

20-25 persons. The situation is very bad there. The Defence Forces have got 

a very bad reputation, and they have been violating the human rights.  And, 

one more thing ...(Interruptions)... 

SHRI S.S. AHLUWALIA (Jharkhand): Sir, I am on a point of order. 

He has just mentioned about the Defence Forces and the human rights. I 

think, that is not a fair judgement, as far as the Defence Forces are 

concerned.  There are people who are blaming them, but this is not fair. 

SHRI C. RAMACHANDRAIAH:   It is my opinion, Sir. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): It is better to 

avoid mentioning about them.   It is better. 

SHRI C. RAMACHANDRAiAH: Why should I, Sir? Is it un-

parliamentary? . ..(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) :   No; no. 

SHRI C. RAMACHANDRAIAH: If it is unparliamentary, I am 

prepared to withdraw it. 

THE VICE-CHAIRMAN: No; no; it is not unparliamentary. 

...(Interruptions)... 

SHRI S.S. AHLUWALIA: Mr. Ramachandraiah, it is not 

unparliamentary. Our jawans are facing the grenades of the terrorists. But, 

nobody is ready to condemn them, and we condemn our jawans. 

...(Interruptions)...  That is what I want to say.   ...(Interruptions)... 

THE VICE-CHAIRMAN: No; no; it is all right. It is well taken. Mr. 

Ramachandraiah, it is good to be polite.   It is good to be polite. 

SHRI C. RAMACHANDRAIAH:. Okay; Sir. I am totally polite. I am 

never infuriate. ...(Interruptions)... Sir, various opinions have been expressed 

in this country. 
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THE VICE-CHAIRMAN (SHRI SANTOSH BOGRADIA): Kindly sit 

down.  He has understood. You continue Mr. Ramachandraiah. 

SHRI C. RAMACHANDRAIAH: So, Sir. the need of the hour is that 

we should demonstrate to the world that we are conducing the elections in a 

free and fair manner, so that the people can exercise their franchise without 

fear. We need not have observers from the international community. We can 

have eminent persons like former Justice Krishna Iyer, Shri Fali Nariman, Shri 

Shankar Roy Chowdhury, as observers. There are so many eminent persons 

who have got no party bias who can act as observers and supervise elections 

there. Sir, I still remember, when our leader, late Shri N.T. Ramarao, 

organised a meeting at Srinagar, uniting all the opposition parties in this 

country, the very next month, the Farooq Government was sacked. Article 356 

was invoked to do that. What I am trying to say is that this is a problem which 

has been bequeathed to us by the previous Government. In the process of 

appeasing a particular section of the people or in the process of installing a 

pliable and puppet Government, they have created this problem. 

I would like to say one more thing. Sir, we have been claiming that 

Kashmir is an integral part of the country. Undoubtedly, it is an integral part of 

the country. But the question is, to what extent the Kashmiris are with us? 

Have we initiated any effort to win their confidence, to bring them back to the 

national fold? We never did so. On the other hand, we have been creating an 

atmosphere of mistrust in those people. Two years back, the Jammu and 

Kashmir Assembly had passed a Resolution for autonomy. Of course, the 

National Conference is not serious about it, except passing a Resolution in 

that regard. Moreover, this Government had totally rejected that and had said 

at that time that they were not considering the autonomy issue. Of course, the 

State is being governed by special article, article 370 of the Constitution. 

(Time-bell) Sir, kindly permit me to conclude in three or four minutes. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):   All right. 

SHRI C. RAMACHANDRAIAH: Sir, the avowed policy of the main 

constituent of the NDA Government - the BJP - is to scrap it. There were a 

number of interlocutors. First, it was Mr. K.C. Pant; then, Mr. Dulat, and now, 

Mr. Jaitley. Sir, I have got full confidence in the capability of Mr. Jaitley. He is 

a very articulate and efficient man, but, with this background that he belongs 

to a particular party, whose one of the main 
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points in their election manifesto is to scrap article 370, can he create 

confidence among the people of Jammu and Kashmir? This is my main 

reservation. Therefore, I ask the Government to come out with a clear-cut 

policy towards Jammu and Kashmir. You try to provide full autonomy, which 

the State had been enjoying earlier, which in course of time, has got totally 

diluted. Try to win over the people so that they can participate in the elections 

and help in the formation of a truly representative Government. You should 

ensure an atmosphere where all the leaders, whether they belong to the 

Hurriyat Conference or they are Pandits or whoever they are, are able to 

participate in the electoral process. I appeal to the Government to release all 

the political prisoners. This is the main demand which was made by Mr. 

Powell.   I do not see any objection to that... 

SHRI T.N. CHATURVEDI:   There are no political prisoners. 

SHRI C. RAMACHANDRAIAH: If they are there, release them so 

that the people from every walk of life can participate in the elections. 

Sir, there is a strong rumour that Mr. Abdul Ghani Lone was 

assassinated so that certain sections are not allowed to participate in the 

elections. 

To sum up, I would appeal to the Government that what we need is a 

domestic strategy to tackle the militants. Don't rely excessively on the United 

States and its diplomacy and try to revamp our intelligence forces and 

modernise the police and let us depend upon the local police forces by 

strengthening them. Try to initiate economic measures so that the area is 

developed, the economic standards of people are improved, so that the youth 

are not diverted to militant activities. I do not deny that Pakistan is abetting, 

but without the local support, without the local militants' support, it is very 

difficult to sustain this terrorism. That is why I say that Kashmiris should be 

won over by the Government, they should be brought to our folds. Then only 

our efforts to contain militancy can succeed. If these measures are initiated, I 

hope we can try to solve the terrorist problem in Jammu and Kashmir. Thank 

you. 

SHRI RAM JETHMALANI (Maharashtra): Sir, I am grateful to you for 

having given me an opportunity to speak at a very opportune time. I was 

required at some other place but my very dear friend, Mr. Pranab Mukherjee, 

hp~ solved that problem as well. 
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Sir, I do not intend to use this occasion for any fault-finding or for 

recrimination. We are considering a serious subject, which has persisted with 

us like a festering sore for almost 55 years and unless we stop it in its tracks, 

some day, it might well prove fatal. But, Sir, from the past, inevitably, we draw 

some lessons which we must use today, tomorrow and the day after, to find a 

solution, a lasting solution, to this very, very dangerous problem. Sir, when I 

say that there is an imperative need to find a solution of this problem, I have 

always said that if any Government can find that solution, it is a Government 

in which the BJP has an active participation. If we miss this chance of solving 

this problem, this problem will not be solved for another 25, 30 or 40 years. 

Sir, the compulsion to solve this problem and find a solution arises not from 

the international circumstances; it does not arise from Pakistan's 

machinations; not even from the need to curb terrorism; not even the Simla 

Agreement; but it arises out of more compelling factors which I wish to share 

with this House. 

The first is our own declared values and ideologies. The second is 

the genuine needs, the legitimate expectations and the tragic frustrations of 

the inhabitants of that unfortunate State. The third is our own enlightened self-

interest, our own national good, the greatest good of the greatest number, 

considering the inhabitants of that State as a part of the greater entity, that is, 

the Indian nation. Sir, I believe that this problem can be solved. It can be 

solved, but it can only be solved when we give up the frozen postures and 

cliches of the last 55 years. Sir, there is some hope, In January this year, I 

and a friend of mine, organised a conference in Jammu, where every element 

of the political life of the State was present, except, of course, the National 

Conference, and all the three cultural units of that State were represented. 

For two full days, we had a great discussion, and I sat down and recorded at 

the end of those very vigorous speeches and debates the consensus that was 

ultimately evolved at this conference. I conveyed it to the hon. Prime Minister; 

I conveyed it to the hon. Home Minister. But, my only regret is that it attracted 

and evoked no response. Sir, I want this House to know how much of hope 

today exists. It cannot be denied that the problem of this State is complex and 

rendered difficult by blunders of the past, and during the last few years, the 

induction of irrationai religious appeals, extreme violence and terrorism from 

within and outside the State, the complexity was poignantly reflected in the 

bewildering diversity of views, projected by the speakers. Fortunately, at the 

conclusion of the deliberations, unanimity was achieved on the following 
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points. When there was no complete unanimity, it is indicated in the text 

below. 

"1.  That future deliberations will  not  be allowed to be vitiated  by 

violence. 

That any future solution will be based on geo-political, cultural, and 

above all, economic evaluations, and religious prejudices will be 

vigorously eschewed. 

Basically, the problem is to be resolved by peaceful deliberations, 

between genuine representatives of the inhabitants of the State and 

the people of India." 

Here, Sir, I am incidentally answering a question, which the 

distinguished Leader of the Opposition put to the Government that 

these coercive methods of diplomacy will not work. But, what is your 

plan of action? Here is the plan of action, which I wish to share with 

the House. "The first step in hammering out a solution is to identify 

the genuine representatives of the people and their interests. This 

requires that elections be held in such a manner that they inspire, in 

every section of society, complete confidence in their absolute 

fairness and regularity. The work of the Election Commission may 

have to be supplemented by the presence of other observers, to be 

decided by common consent." I am not talking of international 

observers, which were referred to in the recent controversy. But, I 

have it from the leaders of the Hurriyat, who say that there are 

people in India.... ^Interruptions) 

SHRI NILOTPAL BASU (West Bengal): I would request Shri Ram 

Jethmalani to yield for a minute. 

SHRI RAM JETHMALANI:   Do you want me to yield? All right. 

SHRI NILOTPAL BASU: Thank you for your magnanimity, Sir. I just 

want to know from the hon. Member one thing. The other day, I was watching 

some programme on a private television channel, wherein it was shown that 

the hon. Member was, perhaps, negotiating with the Hurriyat. What is the 

official position? Could you really share some information with the House? 

SHRI RAM JETHMALANI: Sir, I am going to share everything with 

them. My life is an open book, and I have no secrets. I wish you had asked 
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this thing from me outside the House. (Interruptions) I will share.   Be sure, 

you will have it. 

• That this problem cannot be solved by parrot-like 

recitations of moth-eaten cliches and frozen postures of the 

past fifty years. A bold shift and a paradigm change of 

attitudes are called for. We must meet in future with the firm 

belief that a solution exists and rational people can hammer 

it out. The Government of India must concentrate on 

genuine dialogue, rather than destroying local leadership 

within the State by corruption or character assassination, or 

both. 

• That the channels of communication which the Government 

of India has occasionally tried to create for a dialogue with 

this State have been uniformly inadequate and unhelpful. 

The Government must do some very serious thinking about 

this matter and pay heed to the earlier paragraph of this 

statement. This applies to the Leader of the Opposition in 

India's Parliament, and other leaders as well. 

• That no-one advanced the theory that the State should 

automatically become a part of Pakistan because the 

business of partition of India has to be completed. But there 

was an argument that accession was limited to three 

subjects, and it generated great expectations which have 

been belied by subsequent events. Separatist tendencies in 

some quarters are the result of alienation of the inhabitants. 

Some State autonomy requires to be augmented and 

widened, and genuine irritants which generate a mood of 

alienation must be speedily removed. Representatives of 

Ladakh and Jammu seriously complained of political and, 

particularly, economic discrimination. 

• The accession of the State to India was rightly hailed as a 

triumph of Kashmiriat which is really the inspiration of 

secularism written in the Indian Constitution. Unfortunately, 

successive administrations in the State have 
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run themselves on communal lines, making a mockery of 

our secular pretensions. This distortion can only be 

removed by vigorous public opinion and propaganda, 

finding expression through fair and free elections. 

• With the end of violence and terrorism in sight, there is an 

urgent and a strong case for withdrawal of repressive 

laws from the State, and armed forces from urban centres 

where occasional untoward incidents are bound to take 

place from time to time. 

• Lastly, to leave the matters in no doubt, all were agreed that 
an honourable and satisfactory solution within the Indian 
Constitution is possible, and many are agreed that such 
solution alone woula be the right solution. 

All were agreed that a solution within the Indian Constitution is 

possible, but some were of the opinion that that is not the only right solution. 

In other words, this also is a matter for a peaceful dialogue. Sir, this was the 

position in January. 

Last month, I was again in Kashmir. I went to Srinagar and, Sir, I told 

my friends there to call the hard-core, all those who have been the enemies of 

India, active enemies of India, in the past. Sir, believe me, 40 or 50 persons 

assembled. I allowed them to speak. They spoke with great vigour, with great 

anyer, almost contempt. At the end of it all, I spoke to them for full 90 minutes. 

Believe me, Sir, we ended on a happy note, a happy note which involved 

embracing each other, saying that a solution can be found, and we will find it, 

Inshah Allahl 

SHRI JANARDHANA POOJARY (Karnataka): Sir, instead of 

appointing Mr. Arun Jaitley. he could have been appointed. He could have 

been a better choice! 

SHRI NILOTPAL BASU: That is why I asked you whether you were 

doing all these things individually, or, you had the authorisation of the 

Government. 

SHRI RAM JETHMALANI: Nilotpalji, do you mind, if I come to that 

point at the proper time? Why do you disturb my chain of thoughts? Don't 

worry. 

SHRI NILOTPAL BASU:   You are entitled to that. 
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. 

SHRI RAM JETHMALANI: At. least, you and I understand each 

other. 

Sir, the suggestion that was mooted was, kindly find 5 or 6 more 

persons in India with whom we could sit and talk. I assure you, Sir, this is 

a great sign of hope that even the people in the PoK have come to know 

that this is the kind of talks that are taking place between some people. 

Yesterday,--I don't know; I have not yet talked to Shabbir Shah-he made a 

statement that he had received a communication even from the PoK 

leaders saying, "We want a dialogue of this kind to take place, people to 

people. We are prepared to come to Delhi, or, we will invite you to that 

place and come and talk to us". This is the hope. One of the persons, as 

I said, is a rabid, violent, enemy of India. After great reasoning, after a 

very, very intelligent and rational dialogue with him, you will be surprised to 

know what he said to me. I am not sure whether I translated his words 

accurately. But this is what he said. He says, "The circumstances that 

you have pointed out ......  (Interruptions)... 

SHRI NILOTPAL BASU:   Who? 

SHRI RAM JETHMALANI: Please, I don't name this gentleman 

because it will embarrass them.    (Interruptions)...  

� (����� ()��*� (
$� "��) : ��, 1� �	���� �H� �� �ह� ह� ...(K��+�!)... 

SHRI NILOTPAL BASU: Sir, this is very unfair. I have asked a 
pointed question. I sought his permission and he yielded. It is quite apparent 
that he is negotiating on behalf of somebody. We would like to know whether 
he is negotiating on behalf of himself or on behalf of the Government or on 
behalf of somebody else. He has to share with the House those facts also.  
We don't want to know anything more. 

SHRI RAM JETHMALANI: Let me answer your question right now. 

Sir, I don't claim to represent the Government. I have no mandate from the 

Government. I never went there as a representative of the Government. I do 

these things in my individual capacity. But since I don't do things in secret, I 

always tell the Government what I am doing, both before and after my visit.   

(Interruptions)... 

SHRI NILOTPAL BASU:  You did it last time. 

SHRI RAM JETHMALANI: Does that put you at ease? 

(Interruptions)... 
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THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Jethmalaniji, please 
go ahead, �� �� ��9
 ह� '��0 �� �� 9� 	�ह �� :��&(' ��%'� 	� �� �� ह  ��9
 
8��� ह�'� 0 ....(K��+�!)... 

SHRI RAM JETHMALANI: I agree with you, Sir. (Interruptions)... 
Kindly allow me to finish because I have a serious thing to say. 
(Interruptions)... 

SHRI RAJU PARMAR (Gujarat): From which document is he quoting 

all these things?  What is the source? 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is not 

referring to any document. 

SHRI RAM JETHMALANI:   Kindly allow me to finish. 

SHRI NILOTPAL BASU: You just make sure that you are not picked 

up under POTA.  That is our concern. 

SHRI RAM JETHMALANI: This gentleman said, "All these 

circumstances create a bond of affection with India. But the people of India 

must realise.... (Interruptions).... 

SHRI JANARDHANA POOJARY: Who is that gentleman? You have 

to tell the House. Who is that gentleman, that great man? You are quoting 

somebody.  The House should know who he is.   (Interruptions)... 

SHRI RAM JETHMALANI: Please understand. I am sorry, there are 

some people whom I don't name. 

SHRI JANARDHANA POOJARY: Without quoting, can't you present 

your case? 

SHRI RAM JETHMALANI: I am sorry, I can't name him. 

(Interruptions)... 
  

� ��"� M()���� ��" :N�� : .��� �� 9� ��&��&� 
% ;�� ह��� 
 ह�, 9� ��	 �� 
ह
 ��!!� .�ह%'�0 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He has a 

right to disclose what he wants.  We cannot force him. 

SHRI RAM JETHMALANI: The gentleman said, "All these 

circumstances create a bond of affection with India. But the people of India 

must realise that we threw our lot with India in the hope that we will 
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reap the benefit of Indian democracy aad liberal vision of its enlightened 

leaders. These expectations have, unfortunately, been frustrated. Political 

power has almost continuously become a dynastic preserve or monopoly. 

The present Government is corrupt and there is no development of any kind. 

The frustrated youth has taken to the gun. I want my Indian friends to realise 

that terrorism may have been instigated and even financed, on a large scale, 

by Pakistan, yet Pakistan could not have succeeded, without the widespread 

disillusionment of the people, the symptoms of which you will find on the 

unhappy face of every Kashmiri". Sir, this is the prevalent mood, and I want 

that any future plan of action that you formulate must be based on this ray of 

hope, that there are people who, once upon a time, were our enemies and 

indulged in violence, and, today, they are prepared to say, "We are prepared 

to sit across the table. Please enter into a rational dialogue with us; we are 

ready." Sir, as I said, a solution exists. Everybody has realised the futility of 

war; everybody has realised that the Kashmir issue is bleeding us financially 

and economically, and is causing an injury which we cannot possibly afford. 

What is more, a favourable development has taken place; -- I don't claim this 

as the credit point for this Government; those who want to give credit to the 

Government could do so; but I don't necessarily claim it for them -- it is that 

Pakistan's erstwhile allies are now our friends and partners in the war against 

terrorism. Pakistan's main prop of intransigence has, substantially, weakened, 

if not actually vanished. Sir, only the other day, the All India Muslim Majlis 

Mushavarat, headed by Syed Shahabuddin, issued a public statement, after 

talking to various elements in the public life of Jammu and Kashmir, that we 

see in Jammu and Kashmir, today, normalcy, to some extent, is returning, 

and there is a hope for settlement and there is a hope for a peaceful dialogue. 

Sir, this is not my assessment; this is the assessment of Syed Shahabuddin 

and many of his colleagues who went to Jammu and Kashmir. But, Sir, when 

you open a dialogue, that dialogue has to be sincere. I would like to state 

here -- the other day, my friend, Dr. Manmohan Singh read that article; I am 

glad he read -- what the great authority on international law, Oppenheim, 

says, "Whenever you are bound to carry on negotiations under the United 

Nations' Charter, sort out all your international disputes which might, one day, 

lead to war. Sincerity in the negotiation is a very, very important component." 

Sir, what is the meaning of sincerity?  Sincerity means...(Interruptions) 

SHRI NILOTPAL BASU:    Sir, I am on a point of order.    He is 

referring to the United Nations...(Interruptions) 
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THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): He is raising 

a point of order...(Interruptions) I want to listen to him. Let me listen to his 

point of order. 

SHRI NILOTPAL BASU: I just want to know from the hon. Member 

that when he is making some sweeping statement...(Interruptions) 

SHRI S.S. AHLUWALIA: Under what rule is he raising it? 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): You cannot 

behave like this in the House...(Interruptions) Please sit down. I know how to 

handle. 

SHRI NILOTPAL BASU: Sir, I am putting a question, through you, to 

the hon. Member and I want a reply from him. He is referring sweepingly to 

many things and he has made a reference to the United Nations about 

negotiations... 

SHRI RAM JETHMALANI: I did not refer to the United Nations. You 

don't even follow...(Interruptions) 

SHRI NILOTPAL BASU: I would like to know what these negotiations 

are and with whom they are being held. The United Nations comes into the 

picture when we talk about different countries. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Your point 

of order is not in order. 

SHRI RAM JETHMALANI: I referred to Oppenheim, who is the 

famous author on international law.   If you had not read it,... 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. 

Jethmalani, I am not asking you to reply to him...(Interruptions) 

SHRI NILOTPAL BASU:  Why is the reference being made? 

SHRI RAM JETHMALANI:  Why the hell shouldn't I? 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. 

Jethmalani, you will have to finish now...(Interruptions) Mr. Basu, kindly allow 

him...(Interruptions) 

SHRI     NILOTPAL     BASU: He     cannot     reveal     things 

selectively... (Interruptions) 
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THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. 

Jethmalani, why are you entering into a dialogue with him? Please conclude 

now...(Interruptions) Will you please keep quiet, Mr. Nilotpal Basu? You 

wanted to make a point of order. You have made your point of order. I have 

heard your point of order. I have given my ruling. You will not speak any more 

now. 

SHRI NILOTPAL BASU: How long will he take? 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): That is not 

your choice. I have the time-schedule here. You do not worry. I am going by 

the rules. You please keep quiet. Ram Jethmalaniji, please conclude. 

SHRI RAM JETHMALANI: Sir, we have been telling... (Interruptions) 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. Nilotpal 

Basu, no. Nothing doing. (Interruptions) Nothing will go on record. Nothing 

will go on record, if you disturb like this. Mr. Ram Jethmalani, one minute 

more. 

SHRI RAM JETHMALANI: Instead of one, make it two. Sir, we have 

been telling all the American visitors, statesmen, President, "Please 

pressurise Pakistan to stop this cross border terrorism". We have been telling 

them to apply sanctions on Pakistan. Nobody in the United States has said, 

"This is interference in our affairs. After all, we are entitled to conduct our 

foreign policy in any manner we like. Why is India interfering"? These are 

things which must happen in international intercourse, and if a friendly power, 

or a representative of a friendly power comes here and says, "To make 

elections look free and fair to the whole world and the international 

community... (Interruptions) 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. 

Jethmalani, you please finish now.  You do not have to reply to him. 

SHRI RAM JETHMALANI: What I am saying is that you must not 

treat this as interference and we should not... (Interruptions) 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Mr. 

Jethmalani, you have taken much more time.  Please finish. 

SHRI RAM JETHMALANI: Sir, Indian citizens have gone to 

Bangladesh to oversee Bangladesh elections.  (Interruptions) 
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THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): It is okay 

now. Please sit down. And you do not have to reply to every query from the 

other side.  It will be never-ending. 

SHRI RAM JETHMALANI: Sir, you promised one minute. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): NO; oniy 

one sentence. 

SHRI RAM JETHMALANI: We will promise free and fair elections to 

the whole world and to the people of Jammu and Kashmir, but on one 

condition. The condition will be that any dispensation in that State will always 

be a democratic dispensation, based on human rights, equality of all ethnic 

and religious groups, and complete security, honour and dignity of the Pundits 

who have been thrown out of that State and who are living as refugees. They 

must be rehabilitated. That is the test of the genuineness of the intentions, 

and we must tell the whole world that democratic arguments like free and fair 

elections will not be allowed to be used by dictators who do not have 

democracy in their own countries and who do not have secularism in their 

own country. 
  

� ��"� M()����ह ��" :N�� :  ��, 
- 1� �
!� ��  �&1 �� G �ह!� .ह�	� ह/�0 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): No 

reactions. I cannot allow it. 
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SHRI S. RAMACHANDRAN PILLAI (Kerala): Mr. Vice-Chairman, 

Sir, I have very carefully, and with rapt attention, heard the speeches of my 

colleagues from the Treasury Benches. I thought they would be able to 

explain to us the policies of the Government, the perception of the 

Government, in tackling this most complicated issue. But they are speaking in 

different voices. Yes; that is the reality. That has complicated the present 

situation. That is once again being exposed by the speeches made by my 

hon. colleagues here. I strongly condemn the dastardly attack of the terrorists 

in Qasim Nagar. This once again exposes the helplessness and 

ineffectiveness on the part of the NDA Government to protect the lives of 

innocent people. 

Sir, all the political parties in this country, all the peopie of this 

country, gave unstinted support and unprecedented cooperation to the 

Government to contain the cross-border terrorism in Jammu and Kashmir. 

Why? All the political parties and the people gave this unprecedented support 

to the Government because this is not a normal issue. This is an issue 

concerning the unity of the people; this is an issue concerning the unity of the 

country; this is an issue which will determine whether India will remain as it is. 

Sir, I am speaking with some sort of disappointment and despair. If the 

present contradictory positions and policies of the present Government are 

continued, I am afraid, we will be reaching an unredeemable situation, a 

disastrous situation. Why has the situation deteriorated? Why are the 

terrorists attacking again and again? The Government has no perception at 

all. The Government has no cohesive policy. They speak in different voices; 

they take different approaches; and they are just contradictory and conflicting. 

That is why the situation is deteriorating. One day, they say one thing; another 

day, they say some other thing. One day, they said, "Oh, between India and 

Pakistan relations, peace has dawned. The Prime Minister has gone to 

Lahore."The next day, they explode the atom bomb, hydrogen bomb. They 

said that there was danger from Pakistan. You do one thing one day, and just 

the opposite the next day. You also said that you will not allow any foreign 

country to come and poke its nose in our internal affairs. But, every day-, 

emissaries and envoys are coming from the United States of America and the 

United- 
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Kingdom. They are giving us advice; they are giving us sermons. Even the 

President of the leading party in the NDA had to give a sharp reaction to the 

comments made by the Secretary of State of the United States of America. 

According to the Times of India, he says, "The advice given by the Secretary 

of State, Mr. Colin Powell, is an interference in the internal affairs of a 

sovereign country, whose democratic credentials are recognised 

internationally." We also saw the reaction of the spokesperson of the Ministry 

of External Affairs on the comments made by Mr. Powell. But who has 

emboldened America to give this direction? It is you who have done this. You 

have put all your eggs in the basket of America; you have declared America 

your natural ally; you have joined the comity of democracies. Even in the post-

Pokhran period, when the sanctions of the United States of America on India 

were existing, at that time, you gave wholehearted support to the Star Wars 

Project. Germany expressed its reservations; France expressed its 

reservations. But, you wholeheartedly welcomed it. You offered all support to 

the United States of America after the September 11 incident. You are doing 

joint-military exercises with America; you are collaborating with the CIA; you 

have allowed the FBI to open its office here, in Delhi. What is your perception 

about America? What is the attitude of America on all these matters? The 

Government is not explaining anything. The Government is explaining it in 

different voices, on all such issues. Not only this, we have kept mobilised the 

Army on the border for the last so many months. How long will you continue to 

keep our Army over there? 

Earlier, this particular issue was being handled by hon. Home 

Minister. Subsequently, the Prime Minister took charge. Now, who is in charge 

of it? Also, once, we were called by Shri K.C. Pant, to discuss about our 

attitude towards Jammu and Kashmir. We sat with him and discussed with 

him. Now, our hon. colleague, Shri Arun Jaitley, is deputed to engage in 

negotiations. Who is doing these negotiations? Why are you taking entirely 

different positions? Actually, who is in charge of it? What are the parameters 

given to Shri K.C. Pant and Shri Arun Jaitley on their negotiations or 

discussions with various groups, Governments and others? Now, Shri 

Jethmalani claims, "I am holding discussions with various political parties and 

groups." I don't know'whether the Government has approved it or not; the 

Government has not explained about it. But what is the understanding of the 

Government? I heard my hon. friend, Ghaturvediji, when he spoke about the 

Trifurcation of Jammu and Kashmir. Yes; the RSS has come up with a 

suggestion to divide Jammu and Kashmir, on the 
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basis of religious affinity. I consider this a very, very dangerous proposition. If 

that is allowed, it would amount to giving Kashmir on a silver platter to the 

U.S.A. They are interested in it for the last more than fifty years; they are 

moving to capture it. So, what is the attitude of the Government? I do agree. I 

saw two statements issued by hon. Home Minister, saying, "We are not in 

agreement with that understanding." But a section of the Treasury Benches is 

arguing for it. So, what is the definite stand of the Government, on this issue? 

You are speaking with different voices. You don't have any perception. That is 

why the situation is deteriorating. The most preposterous relationship is your 

relationship—the relationship between the BJP on the one hand, and, the 

National Conference, on the other. What is the attitude of the National 

Conference on the Jammu and Kashmir question? They want more than 

article 370. They would like to go back to the earlier period. That is their main 

policy. What is the attitude of the BJP, the leader of the NDA? They say, 

"Scrap article 370." How can you function together? You take entirely 

opposite positions and are acting opposite, contradicting each other. That has 

created the situation; that has resulted in the deterioration of the situation, and 

that has enabled America, that has emboldened America, to dictate terms to 

India. 

Sir, the Government should explain their long-term and short-term 

perception on all such issues. Sir, it seems that the Government has only one 

strategy to end the cross-border terrorism--to get international support. I do 

agree that international support is necessary; but that alone is not sufficient. 

Our previous history proves that. So, international support alone is not 

sufficient to stop the cross-border terrorism. 

Sir, the most important issue is, winning over the Jammu and 

Kashmir people. A section of them got alienated, entered into negotiations 

with different groups, trying to find a political solution, asking for more 

autonomy. What type of autonomy? Engage in negotiations and try to reach a 

settlement with them. Give more help for development. Enthuse the people to 

see that the money spent on development reaches the real beneficiaries. If 

you take such measures, yes, eventually, we can win over those sections who 

got alienated. It is absolutely necessary in the present situation. We do not 

want to hear any rhetoric. We have been hearing this rhetoric, "We will take 

pro-active steps; we will always be pro-active." But the situation is 

deteriorating. What we require in the present situation is to take  all  steps  to  

stop  this cross-border  terrorism,  provide  safety  and 
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security not only to the people of Jammu and Kashmir but of the entire 

country. It should be a three-pronged approach. Yes, it is necessary to get the 

support of the international community. It is necessary to come into some sort 

of political understanding with various groups and give more autonomy to the 

people of Jammu and Kashmir. You give them sufficient help for development 

activities and keep a vigil to protect the interests of the innocent people not 

only of Jammu and Kashmir but also people who are living in other parts of 

the country. So, apart from that, the most important issue is that the 

Government should have, the Government should try to evoke a cohesive 

policy. But the Government does not have any particular policy. That is why 

the situation is deteriorating. So, the Government should spell out its long-

term and short-term perspective on this very important issue that concerns the 

unity of the people and the unity of the country.  With these words, I conclude. 
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SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Vice-Chairman, we keep 

on discussing the issue of Kashmir repeatedly in this House. Sir, what has 

happened in Kasim Nagar in Jammu is a dastardly act; 27 people have been 

brutally and inhumanly killed by the terrorists. This time, the attack of the 

terrorists is aimed at poverty-stricken poor people. On May 14, at Kaluchak, 

the attack of the terrorists was directed against the security people and their 

family members. Now, on July 13, innocent people have been killed 

mercilessly. Most of them were women and their children. I strongly condemn 

this barbaric incident. Sir, the entire country has condemned it. Those who 

have been killed in the attack were not acting against the terrorists, yet, they 

have been killed. They were poor labourers who had contributed their labour 

for the development and welfare of this country. So, in a way, they have lost 

their lives in the cause of our nation. So, they have to be considered as 

martyrs. * There are no ways to console the bereaved families. No amount of 

compensation is equal to their lives. Yet, the nearest kin and the families of 

the victims have to be adequately compensated or helped substantially to 

assuage the feelings of the affected people at least to some extent. 

Carnages of innocent people have been committed repeatedly by 

the terrorists. This indicates cross-border terrorism and infiltration of terrorists 

into Indian territory, which is still taking place. This indicates that there is no 

change in the attitude of Pakistan. So, Sir, Pakistan is responsible for the 

cross-border terrorism. On the one hand, Pakistan says that it is going to 

cooperate with the world to control terrorism; on the other hand, the leaders of 

Pakistan say that terrorists who cross the border and go to the Indian territory, 

are freedom fighters. So, they are adopting double standards. This kind of 

attitude of Pakistan will not help in controlling terrorism. The assurance given 

by Pakistan to the international community has not been implemented. Thus, 

Pakistan has been cheating the international community by adopting double 

standards. We are blaming 
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Pakistan. Simply blaming Pakistan is not enough. It is not going to solve this 

problem. Pakistan is sending terrorists across the border. There is no doubt 

about that. But, it is the bounden duty of the Government of India to take 

strong steps to check the infiltration of terrorists into India. We are taking 

diplomatic measures. The diplomatic measures should continue till the cross-

border terrorism is completely stopped. The problem of Kashmir can be 

solved by initiating a dialogue with Pakistan. But, everybody knows that, at 

present, it is not possible, because of lack of conducive atmosphere to initiate 

a dialogue. 

Sir, the people of Kashmir have been facing these difficulties for 

more than twelve years. They do not want bloodshed any longer. They want 

peace, progress and good governance. Those who are willing to give up 

violence, and those who see the futility of violence, should be encouraged to 

join the mainstream and the political process. All Hurriyat leaders are not 

supporting the Pakistani terrorists. Some of them are now ready to take part 

in the political process. The Government has to identify those leaders and 

youngsters. By doing this, we will be able to isolate the extremist elements 

who have allowed the cycle of terror to go on. The elections in Jammu and 

Kashmir will have to be fair and free so that people have faith and confidence 

in the political process. The development of the State should not be 

neglected. One of the reasons for insurgency in the State of Jammu and 

Kashmir is lack of development. We are giving a lot of money, in the form of 

subsidies, to Jammu and Kashmir. In spite of spending a lot of money, there 

has been no development worth the name. So, we have to find out where 

those funds have gone. The problem of unemployment has not been solved 

in Jammu and Kashmir. This trend has frustrated the youth in the Valley, who 

easily fall in the trap of anti-Indian elements. Once the election process is 

completed, New Delhi must concentrate on ensuring development in the 

State through the newly elected Government. 

Coming to cross-border terrorism, Sir, the only option available to 

the Government of Infra, is to take strong action against terrorists. There are 

two types of terrorists. The first category is cross-border terrorists who are 

coming into the Indian territory from Pakistan. The second category of 

terrorists is those terrorists who are supported from within the country. To 

control the terrorists and thfeir supporters, we have POTA and other laws, the 

Hurriyat leader, Geelani, was arrested, under POTA, in Jammu & Kashmir for 

his repeated support to the terrorist organisations.  In Tamil 
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Nadu, my leader, Dr. Puratchi Thalaivi, has committed herself to eradicating 

and rooting out terrorism. LTTE, TNLA, TNRT, the terrorist organsations, are 

banned in Tamil Nadu. Those who are supporting the banned organsations 

like LTTE, have to be dealt with firmly. One pro-LTTE leader was arrested, 

under POTA, for his repeated support to the banned outfit which aims at 

destabilising the peace and harmony in Tamil Nadu. We have no political 

motive in arresting any political leader. But if political leaders are allowed to 

make repeated statements in support of the LTTE, the banned terrorist outfit, 

it will corrupt the whole generation. This is something dangerous which 

cannot be tolerated. So, my leader has taken a precautionary action to 

maintain peace and harmony in the State, and prevent Tamil Nadu from 

becoming a State like Jammu & Kashmir. 

Sir, now, two Central Ministers in the present Cabinet have made 

statements, publicly, in the Press, that they would continue to support the 

LTTE. They have taken the oath of office and secrecy, under the Constitution, 

(Schedule III), and have assured to uphold the integrity and sovereignty of 

the country. By supporting the terrorist organization, LTTE, the two Central 

Ministers, Mr. M. Kannappan and Mr. Gingee N. Ramachandran, cannot 

uphold the sovereignty and integrity of our nation. The above two Ministers 

have violated the oath of office and secrecy. They have violated and 

subverted the provisions of the Constitution. After violating the Constitution, 

they have no right to continue as Central Ministers. They have to be removed 

from the Cabinet, and they are liable to be terminated from the membership 

of Parliament. The Deputy Prime Minister should give a categorical answer to 

this while giving replies to the debate. In view of the seriousness of the issue, 

the Chair can also direct the Prime Minister to remove those Ministers from 

the Cabinet. They cannot continue even as Members of Parliament. They 

have to be removed from the membership of Parliament. 

Sir, so far as cross-border terrorism is concerned, the time has come 

for the Government to wake up and act. I appeal to the Government to act 

fast and take appropiiate action against Pakistan to stop the cross-border 

terrorism once and for all and protect the innocent people of the country. 

Sir, Pakistan is still having training camps and related infrastructure 

in PoK. They have to be demolished first. So, the Government of India should 

come forward to launch an attack on these training camps and get them 

demolished.  Thank you, Sir. 
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SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu) : Mr. Vice-Chairman, 

Sir, the Short Duration Discussion is concerning the recent massacre in 

Kasim Nagar on July 13, 2002. We are discussing this issue from the 

afternoon. Sir, this is not the first time that we are dealing with the Jammu 

and Kashmir issue. During the last ten years, I think, we have discussed it 

more than twenty times, but, so, far, we have not been able to find a solution. 

Sir, the incident that took place in Kasim Nagar is not an isolated one. It is 

part and parcel of the strategies of Pakistan. Some emotive issues are 

already there in Pakistan, but, the Pakistani rulers are using various tactics to 

divert the attention of the people from those issues. Now, Pakistan is playing 

double roles, Dr Jekyll and Mr. Hyde. Pakistan has written a letter to the UNO 

drawing its attention to article 33 of the UNO, which contemplates the 

resolution of disputes among Member-nations through peaceful negotiations, 

arbitrations, etc. When Pakistan has written that letter to the UNO to settle 

the issues in a peaceful manner-this is one of their strategies--what Pakistan 

has conveniently forgotten is the Resolution No.1373. Resolution No. 1373 

was passed by the United Nations requesting the Member-nations to 

dismantle the infrastructure of terrorists as well as to stop the financial 

assistance to the terrorists. But, instead of dismantling the infrastructure of 

terrorists, in fact, Pakistan is abetting terrorism. What is the current situation 

in Pakistan? Pakistan has announced to the world at large that it has banned 

Lashkar-e-Toiba and Jaish-e-Mohammed and arrested the militants affiliated 

to those organisations. What is the reality? Pakistan has released almost all 

the people belonging to these organisations after 90 days. Why did they 

release them? When the international community raised this question, the 

reply given by Pakistan was that they had some sort of commitment and that 

they had given an undertaking that they would not indulge in terrorism 

hereafter. On the basis of that undertaking they have released them. This is 

the reply given by Pakistan. Now, terrorist camps were reopened in Pak-

occupied Kashmir. Sixty or seventy more camps were opened and 2,000-

3,000 militants were enrolled for committing violent acts in India. As far as 

cross-border terrorism is concerned, what is going on in Pakistan itself? It is 

not concerned with cross-border terrorism only. In the month of March, a 

church-blast took place in the diplomatic enclave. In the month of May, 12 

French engineers and technicians working in Pakistan naval projects were 

brutally killed. Subsequently, Daniel Pearl, a journalist, was murdered. His 

body was completely mutilated in an inhuman manner. I can't even bear to 

see the picture of the mutilated body.   This is the situation.   The 
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Pakistan Government had given an assurance in the month of January. If my 

memory is correct, it was on 12th January that it had given the assurance. The 

Pakistan Government had, again, given an assurance in the month of May. 

But, can we really rely on the assurances given by Pakistan? The Pakistan 

Government has given an assurance to the international community, to the 

world, at large, that they would curb terrorism. But this assurance given by 

Pakistan was not translated into action. That is our charge against the 

Pakistan Government. That is our charge against Musharraf. It has not 

translated it into action. As regards the Qasim Nagar incident, we expressed 

our anguish we expressed our condolence. But what is actually happening? 

We came to know through the Press that, during the last 30 days, six major 

infiltration attempts were foiled by our jawans. Kudos to our jawans. The 

Qasim Nagar incident had happened. When we are talking about the Kasim 

Nagar incident, we must also realise that in the recent past, six major attempts 

at infiltration, made by Pakistani militants, were foiled by the Indian jawans; 

salute our jawans' for this. Also, 40 kgs. of RDX, planted by militants near the 

Chapnari area of Doda District in Jammu, were unearthed by our Army. All 

these show that the Government is doing things properly. Our Army has 

unearthed improvised explosive devices and has defused them. Now, look at 

the double role Pakistan is playing. Within Pakistan, they are talking about 

democracy; at the same time, Musharraf is trying his best to strengthen his 

position. Under the guise of constitutional reforms, he is strengthening his 

position. Now, the question is, has the Government of India really done 

something or not? Everybody here has been mentioning the negative side of 

it; I would like to mention here the positive things that have been done by the 

Government. When we look at the statements given by other countries, we 

can come to some conclusion. For example, the European Union has adopted 

a Resolution; they have condemned Pakistan; they have asked Pakistan to 

eradicate violence. I quote one part of the Resolution. They have stated, 

"Eradicate terrorist activities carried out from Pakistan, especially, the 

infiltration by terrorists. This is one part of the Resolution adopted by the 

European Union. Then, Ambassadors of nine African countries have 

requested the Government of Pakistan to curb terrorism and to see to it that a 

permanent fullstop is put to it. Then, the Tokyo Conference, hosted by the 

U.N. University, held in the month of May, requested the Government of 

Pakistan to curb terrorism. Above all, the Organisation of Islamic Countries 

(OIC) has also passed a Resolution condemning terrorism.  They have called 

upon the international communities 
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to see to it that some sort of de-escalation of tension takes place between 

India and Pakistan. And, after the Kaluchak massacre, the Government of 

Sudan also condemned it. Therefore, the Organisation of Islamic Countries, 

the European Union, Ambassadors of nine African countries, and Sudan have 

all condemned it. I am not talking merely of the U.S. or the U.K. Sir, the 

Government says that in order to defuse the crisis, they have announced 

elections in Jammu and Kashmir. But the question here is: Have we taken the 

Kashmiri people into confidence? I would like to say that the Government has 

taken the people into confidence. I tell you; the hon. Prime Minister has 

announced a comprehensive package amounting more than Rs. 6,000 crores 

to that State. Sir, regarding devolution of powers from the Centre to the 

States, this holds good not only for Kashmir, but from Kashmir to 

Kanyakumari, the process is going on. 

Then, recently, when Mr. Colin Powell talked about international 

monitoring, everybody expressed his or her view that we cannot surrender our 

sovereignty. Now, what was the response of the Government to this? This 

was published in the newspapers. Now, only one side of the Press Report 

was mentioned in this august House. I would like to point out what the other 

side of the Report is. The U.S. Secretary of State, Mr. Colin Powell, called on 

India to free political prisoners in Kashmir and allow independent observers to 

travel to Jammu and Kashmir ahead of the Assembly elections. So, their first 

demand was release of political prisoners. And, India rejected the call of 

allowing designated observers, disagreed with the comments on political 

prisoners, but focussed only on infiltration and terrorism where there was a 

considerable degree of similarity in thinking. Therefore, the Government of 

India rejected the suggestions made by the Government of the United States -

- I tell you very frankly, we are not going to suffer on account of that regarding 

release of political prisoners as well as the stationing of international observes 

along the LoC. And, our hon. Prime Minister has suggested a practical thing, 

and, that is,, joint patrolling in place of international monitoring. He had said 

that there should be joint patrolling by the jawans of India and Pakistan on the 

LoC. Pakistan has rejected the proposal. But why have they rejected it? They 

have rejected this proposal of joint patrolling because they already have some 

plans for carrying out infiltration into India. I will quote from a news item that 

appeared in the Times of India. It says, "The day before the US Secretary of 

State, Mr. Colin Powers arrival, to press for de-escalation 
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between India and Pakistan, the Army said that the latest radio intercepts 

indicated that Pakistan-based terrorists were preparing for major strikes in 

Jammu and Kashmir next month". That means, they had plans to carry out 

another attack in India in the month of August. Then, it further says, 

"Pakistan-based militant radio even broadcast that Hizbul Mujahidin had 

proclaimed that if anybody participated in the forthcoming elections, he will be 

killed". Then, there is another information. It says, "We also have information 

that militants have procured 200 satellite phones of Chinese origin to augment 

their communication links". This is what is happening on the other side of the 

border. What should be our duty now? General Musharraf has already visited 

Bangladesh. He wants to have cordial relations with Bangladesh. We do not 

have any objection to that. But our suspicion is that, he wants to create 

trouble on our eastern border. That is our suspicion. The Government should 

take note of this. So, cessation of cross-border terrorism is the only answer. 

The Government should take into confidence the people of Kashmir. 

Secondly, employment opportunities should be provided to them. Thirdly, in 

order to strengthen our position in the international arena, secularism should 

be strengthened in our country. I wanted to point out one thing. That is about 

MISA. Years back, Shri Murasoli Maran had demanded in the other House 

that the MISA should not be misused. The then Government had given the 

assurance. But he was the first person to be arrested there under MISA. 

Before that, Sir, TADA was misused and 75,000 people were arrested under 

TADA. During the farmers' agitation, 15,000 people were arrested under 

TADA. In the same way, POTA also should not be misused in any State. With 

these words, I conclude. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): It is 5 

o'clock now.   I would like to have the sense of the House. 
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...(Interruptions)... 

SHRI ASHWANI KUMAR (Punjab): Sir, it is my maiden speech. 

...(Interruptions).... 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): That is okay; at 

the same time, we must also appreciate the reality, in terms of time. 

SHRI K. NATWAR SINGH (Rajasthan):   Sir, I am not speaking. 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): I  understand 

that. But, at the same time, ...{Interruptions)... It is all right. But, at the same 

time, I will be doing injustice to this House, if I do not point out that the 

Congress Party has already exhausted the time allotted to it. 

...(Interruptions)... 

SHRI K. NATWAR SINGH: Sir, he is speaking on behalf of the party. 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): It is absolutely 

right. At the same time, I will be doing injustice to the House, if I do not point 

out that the Congress Party has already exhausted the time allotted to it. 
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SHRI ASHWANI KUMAR: Mr. Vice-Chairman, Sir, I thank you very 

much for giving me this opportunity to speak. This is my maiden speech. I 

must, at the outset, seek the forgiveness of this House, should there be any 

blemishes in my presentation. 

Sir, I am conscious of the fact that my party has given me this 

opportunity to speak on a question of vital national importance. I want to 

preface my presentation by stating categorically that we do not consider 

Jammu and Kashmir and the situation there as a matter of partisan politics. If 

is for this reason that my party and my leader have repeatedly and 

consistently reiterated our commitment to support the Government in its 

resolve and in the nation's resolve to combat terrorism, to fight the enemy 

without and within. 

Sir, I would be failing in my duty, as a Parliamentarian and as a 

citizen of this country, if I did not, in the utmost humility, share my concerns 

and the anguish of my countrymen on the situation as it unfolds in our State 

of Jammu and Kashmir. 

Sir, in a sense, Jammu and Kashmir is a matter of dignity of our 

citizens, of their inalienable right to live in peace and security. It is also a 

question of the nation's honour. It is really a question of our capacity and our 

preparedness to defend our borders and to defend the lives of our innocent 

men, women and children, against a hostile neighbour determined to 

destablise our nation. Therefore, Sir, much larger issues are at stake here. 

The issue really is: Does this nation have the capacity and does this 

Government have the means to defend ourselves against an unrelenting 

crusade of terror. Sir, when I say this, I need to point out some of the 

inadequacies that we have seen; some of the shortcomings, perhaps, in our 

inability to formulate a comprehensive and caliberated policy on Jammu and 

Kashmir. When I say this, ; say so, not to score a point; I say so, only to 

share with the Government our views, in the hope that the Government, as a 

representative of a united nation, will be able to get its act together, and when 

and if the need arises, a united nation would be able to defend our interests 

against a persistent hostile neighbour. 

Sir, the three questions that I ask myself are: Have we been able to 

isolate Pakistan diplomatically? Have we been able to commit the force and 

the strength of our Army effectively in aid of our diplomacy? Have we, Sir, 

succeeded in commiting political power to the highest purpose of securing 

our national unity and territorial integrity?  I wish, with all my heart, 
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that I could answer these questions in the affirmative. Unfortunately, Sir, facts 

speak to the contrary. While we have our spokespersons, while we have the 

leaders of the ruling establishment, claim success in diplomatically isolating 

Pakistan, we have a rather disappointing spectacle of the British Foreign 

Secretary and the American Foreign Secretary giving certificates to General 

Musharraf as their 'starwart ally in the crusade against terror'. As if this was 

not enough, we have a statement of a rather junior officer of the State 

Department of the U.S. Government, Richard Busher, who stated 

emphatically and categorically that General Musharraf was and continues to 

be a stalwart ally of the United States in its crusade against international 

terrorism. 

[THE DEPUTY CHAIRMAN IN THE CHAIR] 

I only pause here to ask myself, would we be unjustified in treating this 
statement to mean and to signal to the world on behalf of the United States 
that when it comes to brass tacks, the so-called global war against terror 
marshalled by the United States is really a selective war against terror? I 
agree with the hon. Deputy Prime Minister and I agree with all that has been 
stated on behalf of the Government that eventually, a proud nation, an 
honourable nation, a nation proud of the dignity of its citizens, a nation that 
seeks strength in the resolve of its citizens, must ultimately protect its citizens 
by itself. We cannot be taken in by bland assurances of the western powers. 
This dependence on the assurances of the west has been rightly described by 
the Leader of the Opposition, Dr. Manmohan Singh, as petitioning to the 
chanceries in the west, something that used to happen in the Europe of 
metanoic days. We have long crossed that threshold. We are no banana 
republic. That is why I would like to know what the concrete steps are that we 
need to take to augment the inadequacies of this nation in fighting the war and 
I talk of the inadequacies because while opinion is free, facts are sacred and 
incontrovertible facts, in terms of statistics given by no less a person than the 
hon. Deputy Prime Minister, suggest that terrorist activity is on the rise. We 
have had more terrorist scare this year within the Indian territory than in the 
last year. We have had more civilians fallen prey to the terrorists' bullets than 
was the case last year and we have, unfortunately, perhaps, a candid 
admission by two of our most decorated Generals who spoke on the television 
and said that the level of terrorist violence is an important indicia to determine 
whether we are winning or losing our war against terror. They are serving 
officers of the highest decorations. And they said that terrorist violence is on 
the increase, infiltration is on the increase. 
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THE DEPUTY CHAIRMAN: Can I just say one thing? In fact, every 

speaker has taken more time than the time allotted to him, and the Vice-

Chairman did not ring the bell. I don't want to pass any comments on them. 

There are still so many speakers, and as has been agreed to, the reply to the 

Short Duration Discussion would be given tomorrow. So, I would like that the 

discussion should be concluded today. 

SHRI ASHWANI KUMAR: Madam, I will take five to seven minutes. 

THE DEPUTY CHAIRMAN: I am not talking about that. The Home 

Minister has got an urgent meeting and he wants to go. So, his junior will take 

down the notes. So, Advaniji can go, because, we have gone beyond the 

time. Tomorrow, we have a Calling Attention also. So, the reply would be 

given tomorrow. 

SHRI S. VIDUTHALAI VIRUMBI^vladam, it is his maiden speech. 

THE DEPUTY CHAIRMAN: I know that. But, there are a lot of 

maidens in this House, including me. That does not mean that everybody can 

go on and on. 

SHRI S.S. AHLUWALIA: Madam, are we going to conclude the 

discussion today? 

THE DEPUTY CHAIRMAN:   We will conclude the discussion today �:��V  
� , *�-� 
 p�' ह-, 	� �� �� ��	� ह-0 Your junior will take down the notes. 
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THE DEPUTY CHAIRMAN : We have a Calling Attention tomorrow. 

SHRI KULDIP NAYYAR (Nominated): Madam, we also want to 

make some important suggestions. 

� $���, � 
� : ���  9� �ह!� ��, 9� 9�	��� ��, 9� � R� �� �� G �
�+�! 
ह� ���  	� 
-:
, �ह�	 ��ह	� ह�'�0 
 
 � ��� �6 89 :���9� : 
- .�ह/�'� �:��� 
��� ��
!� ह  ह� ��10 
 
 �������� : ;�� �/�� ��9
 �� ��!!� .�ह%'�? 

253 



RAJYA SABHA [31 July, 2002] 

6.00 p.m. 
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We get totally marginalised . We beg for some consideration on matters like 
this, Madam, and we want to have the advantage of the presence of the 
Deputy Prime Minister. Thank you very much. 
 

�������� (� "��.<�� (��) :  ��_ �ह� ह-, 
'� 1� ��	 �� �!V6� 	� &�!� .��ह1 
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� : �� �  � �!��& ��9
 ह�'� ह
 	� 	� �-_%'�0 
 

  �������� (� "��.<�� (��) : ��� 	� ��  �� ह��� .& �ह� ह�  Are we going 

to sit till the next day? 

SHRI SWARAJ KAUSHAL: Parties   have  the  same  view, 

whether one person speaks or three persons speak. But, we have different 

views. 

THE DEPUTY CHAIRMAN: I will strictly follow the timing. Okay. 

SHRI J. CHITHARANJAN (Kerala): Why do you want to impose this 

condition now when it was not imposed earlier? ...(/nterruptbns).... 

THE DEPUTY CHAIRMAN: Mr. Kuldip Nayyar, I would be very 

happy if you discuss it in my Chamber. 

SHRI KULDIP NAYYAR: Madam, the hon. Members are not being 

given their due at all. Members of political parties speak for hours together; 

and it is rhetoric and nothing else. 

THE DEPUTY CHAIRMAN: I cannot comment on their speeches. It 

will not be fair on my part to do so. 
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SHRI ASHWANI KUMAR: Before the hon. Deputy Chairman makes 

her observations, I was really asking myself the question that despite a loud 

resolve.. .(Interruptions) 

THE DEPUTY CHAIRMAN: The Deputy Prime Minister is coming 

back. He is not going away. He has got some work to do. 

SHRI ASHWANI KUMAR: That is his privilege. May I resume, 

Madam? I was asking myself this question whether in the face of a grave 

situation that persists today in Jammu and Kashmir, whether in the context of 

incontrovertible evidence of escalation of terrorist violence, we, as a nation, 

and this Government, has succeeded in unfolding a convincing strategy, in 

unfolding a strategy and taking the nation into confidence, to assure the 

nation and to convince the citizenry that our Government has seized the 

initiative, is in command of the situation and that there is hope for the 

innocent citizens of this country that they would not continue to fall victims to 

the violence of the terrorist. Madam, in this context, I only want to point out 

that, as on June 30 this year, 431 innocent citizens have lost their lives. This 

is, in addition, to the 163 of our soldiers killed, and 472 wounded. At the same 

time, their number is 870 terrorists, more than last year's. 870 terrorists have 

been killed by our security forces. This proves, convincingly, that terrorism is 

on the rise, and that there is a lot more that we need to do. Despite the 

affirmation by the top Generals of this country, the Government thought, at 

some stage, of pulling back the troops, of withdrawing the fighter planes, 

guarding our air space. In fact, a noted defence analyst has convincingly 

argued that, at least, till the elections in J&K are over, no case is made out for 

withdrawing or reducing our vigil on the borders. I, therefore, ask the 

question, a question that is on the lips of millions of our country-men: Has this 

Government been able to strike a balance between a proclamation of resolve 

and action? We all know, Madam Deputy Chairperson, that inactive 

declamation hardly inspires confidence. We need a demonstration of power 

because, as someone said, peace is the dividend of demonstrative power. 

We know we are capable; we know we have the power; we know the United 

Nations stands behind this Government; we know the Opposition stands 

behind this Government. But if you must proclaim, please, follow it up by 

concrete action, or let us not stake what we can't deliver. 

Madam Deputy Chairperson, there is a great hope, there is a great 

resolve, in this country. We have withstood, not one, but three, four frontal 

assaults  on  the  unity  and   integrity  of  this  country,   on  the  territorial 
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sovereignty of our nation. A time has come for us not to make policies 

that are permeated by, and not to make policies that are driven and 

dictated, by the politics of the day. The issue in J&K, the situation in J&K, 

does not admit a partisan politics. I repeat, Madam Deputy Chairperson. 

We need to have a national perspective; that is why, I dare say, by way of 

repetition, that we, as the principal Opposition party, never made J&K a 

matter of debating points or scoring points. We have reiterated through 

our leader, through the Leader of the Opposition, this morning itself, that 

our Party, the Congress Party, will assist the Government, and will stand 

behind the Government, in meeting the terrorist challenges; but it is for 

them to deliver. They are in the seat of power. It is for them to deliver. 

And, yes; as my esteemed friend, Mr. Ghulam Nabi Azad, said, we know 

who is behind it. We know that it is Pakistan which is behind it, whose 

principal agenda is to destabilise the Government in India, to destabilise this 

country, so that its rulers can retain power in Pakistan. But it is no 

consolation to say that the world now knows about Musharraf, and about 

Pakistan. It does not seem to be true that the world really knows; it does 

not seem to be true that we have succeeded, diplomatically, in isolating 

Pakistan. Otherwise, we would not have every single dignitary coming here 

and giving us sermons, but giving a clean chit to Musharraf. If India is all 

that unimportant in the fight against Pakistan, then, we ought to know; and 

if that is so, then we should so formulate our policy........(Interruptions)... 

THE DEPUTY CHAIRMAN:   Will you now conclude, please? 

SHRI ASHWANI KUMAR: Madam, I know I am getting the indication. 

I am not going to insist on my right, as a maiden speaker, to take more time, 

but give me two minutes more. I only want to wind up and conclude by asking 

a few questions. Ultimately, where is the balance? What is the prognosis? 

What is the future policy? Surely, Madam Deputy Chairperson, a nation of 

one billion people, resolute though peaceful, are entitled to know from this 

democratically elected Government: Do we walk straight, upright, with our 

heads held high, to show to the world that we are capable to defend 

ourselves, that we do not look to crutches? But we look to—we expect and we 

have a legitimate right to demand- the international community in our fight 

against the terrorism unleashed from across the border. But I have two 

misgivings and I have to point them out in conclusion. We have never been 

able to discern the pattern of our Government's policy on Jammu and 

Kashmir. We find people speaking in conflicting voices.   We have, on the one 

hand, several terrorist outfits from 
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Al-Masooran to LTTE to Jaish-e-Mohammed becoming active. We have a 

newly-appointed interlocutor on Jammu and Kashmir. He says, he is going to 

talk about devolution. The members of the Sangh Parivar speak of trifurcation 

of Jammu and Kashmir. Then, we have the hon. Deputy Prime Minister 

saying, that the Government has rejected the demand of trifurcation. But the 

Sangh Parivar, which continues to sustain this Government and be its moral 

guide, continues to persist on and reclaim its demand for trifurcation. The 

nation must know what is our domestic policy. The nation must know what is 

our foreign policy qua Jammu and Kashmir. Who are our friends? We hope 

that the United States would be our friend. We hope that Britain would come 

to our rescue. Yet, we have a lowly officer in Richard Busher who proclaims 

to the world that the United States' fight against terrorism is, indeed, a 

selective fight. In this situation, if peace is to be our cc.jcrn, it can only be 

achieved through demonstrated power, through calibrated strategies and 

through an unmitigated and undiluted unified resolve. I know, Madam, when 

the time comes, the united nation will answer the call when summoned to the 

flag. Thank you for giving me this opportunity, Madam. 
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“उनको  मेरे आने क) खबर है,  (पा�कःतान वालL को) 

उन पर असर है, मगर बदं है डगर। 

सड़क"  दरू-दरू तक वीरान �दखती ह , 

चोर�-चोर� सहमी नजर" लुक-िछप देखती ह , 

उनको मेरे आने क) खबर ह , 

उन पर असर है, मगर बदं है डगर। 

आग क) लपट", फैसला धआु,ं 

ःयाह पड़ता खून , दहशत फैलाता है, 

उनको मेरे आने क) खबर है, 

उन पर असर है, मगर बदं है डगर। 

राम के माथे पर पBQटयां बधंी है, 

रह�म के Bजःम पर फफोले पड़े ह , 

उनको मेरे आने क) खबर है, 

उन पर असर है, मगर बदं है डगर। 

आदम और हौवा, मन ुऔर ौ2ा। 

कैद ह  ये  सब �कसी वहशी क) दहलीज पर,          (वहशी जनरल मुशर@फ ह  ) 

उनको मेरे आने क) खबर है, 

उन पर असर है, मगर बदं है डगर। 
 

 माननीय उपसभापित महोदया, कँमीर कुदरत का एक कEरँमा है, एक नायाब तोहफा है, 

जमीन पर ज>नत है। आज वह� कँमीर वादL, 'ववादL, ूितवादL और झंझावातL से िघरा हआु  है। आज 

ज>नत क) जमीन और वा�दयां खून के छWटL से रगी हईु  ह । िसयासत और साॆाGय 'वःतार क) 

कशमकश म" इंसान क) Bजदंगी तबाह हो रह� है। गर�ब-अमीर, �ह>द-ूमुसलमान दोनL आठ-आठ आसं ूरो 

रहे ह । वे शांित-पसंद, तर<क)-पसंद इंसान ह  और अमन-चनै चाहते ह  पर आज उनके �दल म" जएु खू ंह , 

पर आज उनके �दले-िनगाह म" जएू खू ं ह । पा�कःतान म" अफगािनःतान के आतंकवाद� और 'वदेशी 

आतंकवाद� जमे हएु  ह  और पा�कःतान उनको सहायता देता है, राजनीितक सरं�ण देता है। माननीय 

महोदया, म  आपके मा�यम से कहना चाहंगाू  �क जवाब के बजाय आज जो संक\प सदन म" �य9 �कया 

गया, उस संक\प को म  पनु: दोहराना चाहता हूं । म  कहना चाहता हूं – 

 

 “नासूर जो टखनL म" ह , 

 घटुनL म" है, रहने दो। 

 बसैाBखयL से बदल द"गे हम, 

 मुकाबला कर ल"गे बदहािलयL से हम। 

 �दल और �दमाग के नासूरL को, 

 काटकर फ" क डालो। 

 लाल खून रक) कसम हम, 

 इंसािनयत क) सबसे ऊंची मीनार पर, 

 बलु>द� और सरपरःती का झडं, 

 ललकार कर फहरा देना चाहते ह ।” 
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THE DEPUTY CHAIRMAN: That's very good, but contradictory. Just 

now you wanted to fight, and now you want to have a paigam of muhabbat.   

Now, Shri J. Chitharanjan.   You have only four minutes. 

SHRI J. CHITHARANJAN: Madam, ... 
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THE DEPUTY CHAIRMAN: That is because of your colleagues. It is 

not my fault.   I was not in the Chair.  So, I cannot be held responsible. 

SHRI J. CHITHARANJAN: Madam Deputy Chairman, we have been 

facing these terrorist attacks for several years in Kashmir. With each day 

passing, these terrorist attacks have been increasing. The number of people 

being murdered is also increasing. The very first day that our Home Minister 

took charge, he gave an assurance that necessary steps would be taken to 

end all this. Of-course, he said, mainly, that we would have to depend on our 

own resources to face this problem. Secondly, he said that border 

management for preventing infiltration and cross border terrorism would have 

to be taken care of; internal security will have to be strengthened. These were 

the assurances that the hon. Minister had given. These assurances were 

repeated after each incident. After the attack on Parliament, the Government 

had taken the extraordinary step of mobilising lakhs of our Armymen at the 

border. Thereafter, the Kaluchak incident took place. Immediately thereafter, 

the number of forces in the border area was increased. Then, at that time, the 

Prime Minister convened a conference of all parties. In that meeting, from our 

party, we expressed the view that whatever steps were to be taken, that had to 

be decided by the Government, but, at the .same time, we said, war would not 

be a solution for this problem; these issues would have to be solved through a 

dialogue and by taking serious measures for preventing the cross border 

terrorism and the various attacks inside the country. But now, even after the 

mobilisation of lakhs of forces on the border, and also the Navy and the Air 

Force being on alert, attacks are still taking place. What happened after the 

July 13 terrorist attack? Some 28 people were shot down, and a large number 

of the people were injured. After committing the crime, they escaped. When 

the terrorists were committing the crime, the police did not turn up. By the time 

the forces reached the scene of crime, the terrorists had escaped. From that, 

one can come to the conclusion that there are serious lapses in the security 

arrangements. Had there been no security lapse, this incident would not have 

happened. Even after these culprits escaping from the scene of the crime, the 

police could not apprehend the people responsible for that attack. I, therefore, 

request the Government to review the security arrangements so that such 

incidents do. not recur in future. 

Madam, it is not only a question of finding a solution to the prob'em 

of terrorism, but it is also connected with the political problem, i.e., 
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the Kashmir issue. Of course, in combating terrorism or preventing cross-

border terrorism or infiltatration by terrorists, we will have to mobilise the 

international community in our favour. It will have to exert pressure on them. 

This will help us to some extent. The Government is making efforts to mobilise 

the opinion of the international community. But I have to point out one thing. 

We are mostly depending on the United States of America and the United 

Kingdom. We may have friendly relations with these countries; we may have 

to seek their help in these matters, but, at the same time, we should not forget 

the history. As far as Kashmir issue is concerned, it was the creation of the 

Britishers. Thereafter, during the last five decades, the United Kingdom and 

the United States of America had all along been holding the view that Kashmir 

is a real dispute, and for solving this problem, referendum will have to be 

conducted. So, they are demanding such things. Even now, they have not 

changed their attitude. Therefore, while we depend on America, we will also 

have to take this fact into consideration. Not only that; they have got their own 

designs. Nowadays, they are taking a keen interest in the affairs of South Asia 

and South East Asia. They are interested in extending their military bases to 

more and more countries. They are now having their bases in Pakistan and 

Afghanistan. They are trying to establish more such bases in other parts of 

the world. Not only that; they have got their own intentions. Even though they 

claim to be a democratic country and stand for peace, we should not forget 

the fact that they are raising a demand that Mr. Arafat should be ousted from 

power and another leader should take over. Similarly, in the case of Iraq, they 

are insisting that Mr. Saddam should be ousted from power and another 

leader should take over. It shows that they are interfering in the internal affairs 

of various countries. In the year 1998, when India conducted the Pokhran 

tests, they immediately imposed sanctions on us. At that time, the World Bank 

had sanctioned a loan to India, and a part of it had been given to us. They 

even forced the World Bank to stop releasing the remaining part of the loan. 

Therefore, we should take care while we deal with the USA or the Britain. We 

should not forget the history. Therefore, what I have to say is, firstly, we have 

to take stringent measures against terrorists. For that, we will have to get the 

support of the Kashmiri people; we must win over the support of the Kashmiri 

people. 

Even Kautilya, some 2,300 years ago, has advised the rulers, "If you 

want to wage a war, if you want to face an enemy, you have to be careful 

about your own people, who are supporting you. See whether there are any 

dissensions. There may be a possibility of an attack, or a revolt. 
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That would be very dangerous." Therefore, this aspect will have to be taken 

into consideration. For this, support of the Kashmiri people is a must. For 

them, the question of autonomy is very important. 

Our Deputy Prime Minister also, in the last two days has said that 

devolution of powers would have to be made. Of course, it can be done on the 

basis of the Sarkaria Commission. Devolution of powers are there, on the 

basis of article 370--which is applicable to the people of Kashmir --and it will 

have to be considered. Of course, we may not agree to whatever things they 

demand. But, according to me, it was quite wrong on the part of the 

Government to have immediately rejected the proposal that was presented by 

the Government of Jammu and Kashmir. Of course, we could have listened to 

them, we could have agreed to things which were reasonable. 

Thus, we should try to bring about an agreement. Therefore, I 

request the Government to look into the above points. 
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THE DEPUTY CHAIRMAN: Others had 53 minutes. Fortunately or 

unfortunately, only 25 minutes have left now because Mr. Jethmalani took all 

the time, and the Vice-Chairman, who was sitting on the Chair should have 

taken care of other speakers also. Ten more speakers are there. So, 

everybody will confine to five minutes. Now, Shri MP. Abdussamad 

Samadani. 

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Thank you, 

Madam Deputy Chairperson. Keeping in view the time constraint, I am only 

enumerating some of the points. I am making only a few suggestions, based 

on a declaration made by the hon. Prime Minister, Shri Atal Bihari Vajpayee. 

In January, 2001, during his stay at Kumarakom. Kerala, he had said this and 

I quote: "In our search for a lasting solution to the Kashmir problem, both in 

*ts external and internal dimensions, we shall not traverse solely on the 

beaten track of the past. Rather, we shall be bold and innovative, designers 

of a future architecture of peace and prosperity for the entire South Asian 

Region, In this search, the sole light that will guide us is our commitment to 

peace, justice and the vital interests of the nation." Madam, I will only make a 

few suggestions keeping in mind this declaration of the hon. Prime Minister. 

Now, the time has come for making such a concrete plan for peace, and such 

a concrete plan will be successful only when violence comes to an end, as is 

known to everybody. By following an Anglo-American agenda, the Kashmir 

problem cannot be solved. 

Holding free and fair elections in the State is the necessity of the 

time; and for that also a concrete plan for peace is needed. Madam, along 

with strengthening our border management system, galvanizing intelligence 

machinery is also very important. While trying to find a solution to the 

Kashmir problem, inter-community and inter-regional relations have to be 
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taken care of. Madam, separatism grows when people feel disconnected from 

the structures of power, and from the process of policy formulations. So, 

devolution of power is very important. And strengthening the moral fabric of 

the people of the Kashmir Valley is also very important. Unilateral gestures of 

goodwill from the Government, and people of the rest of India, towards the 

people of Jammu and Kashmir, are also important because everybody in this 

country knows the deep sufferings the Kashmiri people had to go through 

during the iast 12 years. So, the time has come for the nation to reach out to 

the Kashmiris. 

To improve the law and order situation in the State, and to restore 

peace in the State, big private sector investment should be encouraged there. 

Investment has to be invited and extraordinary incentives have to be declared 

by the Government. I think the hon. Deputy Prime Minister will take care of all 

these suggestions. Large corporations should be persuaded to employ men 

and women from the State. If necessary, reservation of a separate quota 

should also be encouraged. A central task-force, for strengthening the State's 

infrastructure, especially, in the areas of power, roads, education, health, etc. 

is also important. A special fund for the execution of the projects has to be 

formed by the Government. 

The solution to the Kashmir problem should be related with the 

rehabilitation work. Madam, reconciliation moves and rebuilding the civil 

society will be possible only through inter-community relations. The presence 

of some non-Government sectors is very important. 

THE DEPUTY CHAIRMAN:   Mr. Samadani, please conclude now. 

SHRI M.P. ABDUSSAMAD SAMADANI: Madam, I will conclude in 

one minute. The non-Governmental agencies can do a lot for the Valley by 

their cultural and social presence. Peace with dignity will be possible only 

when the faith of the ordinary citizens in democracy is restored. And in this 

way, we will be able to give a signal to Pakistan, which wants to create 

problems in Kashmir. And that will also help us to put forth our views in the 

international fora. By such kind of a concrete peace programme and plan, our 

Government will be able to regain the confidence and faith of the people, and 

if will be able to solve the problem of Kashmir. Thank you, Madam. 

SHRI B.S. GNANADESIKAN (Tamil Nadu): Madam, the House is 

tired and I am also tired. 
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THE  DEPUTY CHAIRMAN:    So, do you want to withdraw your 

name? 

SHRI B.S. GNANADESIKAN: No, Madam, I will just take five minutes. My 

main purpose is to express, with a deep sense of sorrow and anguish, my 

party Members' concern and my concern for the people of Kashmir. Many 

Members have spoken since morning, and they have suggested various steps 

which the Government should take in Kashmir. I am not here to advise the 

Government on what they should do. But I am here to point out that on 19
th
 

June, 1998, Shri Advaniji had gone to Chapnari where militants had killed 25 

persons of a marriage party. He had said this and I quote, "I hold myself 

responsibie; if I cannot protect the people, I have no right to be in the Chair. 

But I want him to be in the Chair. Even though, up to July, 2002, 265 people 

have been killed, I want him to be in the Chair and see to it that the Kashmir 

problem is solved, because I think he is the most competent person to do 

that. Madam, this problem started twelve years back. This Government lacks 

political agenda. This Government lacks mission. When a person was asked 

to define the Cabinet system, he said, "it does not matter what we say, but we 

all must say the same." So, this is the definition of a Cabinet system, but this 

Government is an exemption to this rule. There are different constituents in 

the NDA, and the Government also speaks in different voices. Here, I would 

like to quote what Shri Advaniji said before the Cabinet Committee on 

Security.   He said, 

' after the attack, it was clear that terrorist attack etc.............. it is not known 

who is responsible, and the Government would be able to give its opinion only 

after a thorough assessment.' On the same day, Shri Yashwant Sinha told 

reporters, "it was clear that terrorist attack like the one at Rajiv Nagar was 

taking place at the behest of Pakistan." Madam, I would request this 

Government to speak in one voice. I would request this Government to kindly 

assimilate all information and speak in one voice. Now this Government got 

the POTA passed in the Joint Parliamentary Session. But when an ally of this 

Government speaks against a banned organisation, the Minister of Defence 

goes to Chennai, meets the accused persons in Vellore and also makes a 

statement. Therefore, it is high time that the Government takes care of all 

these things. With regard to the Village Defence Committee, there are reports 

in newspapers that there are no bullets, though guns are there; wireless sets 

are there, but there is no battery; the honorarium has not been paid to the 

Village Defence Committee. Madam, unless the Government involves the 

people of Kashmir, this problem cannot be solved.     There should  be free 

and fair elections.  I  suggest to the 
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Government that instead of discussing this issue for six hours, it should 

constitute a core group of parliamentarians so that some concrete action 

could be taken. Thank you. 

THE DEPUTY CHAIRMAN:  Mr. Gnanadesikan, I  fully agree with 
you. �
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g �  �  ��i
���  ह�	  ह�0 &���! ह
��� ��	( �� �ह 
�� �& &) Z:6� �� 
�&� !�� �	� ह� ?� �� M��8 ��ह� �  ����� �� *��� ��	� ह- ?� 
�ह	� ह-  �� 9��� �:��
� ���0 ह�&���� �8� ��1 	� �):6� �����  ��� ह�? �):6� �� �i
/-
�F
 � �  ���&� !ह2 ह�, �ह�� 	� �
g ?� ���� �
�&T  M��j� ह-0 �ह�� �� �� 
:6�� �	� ह-, 
�
��9& �	� ह-, �ह�� �� RDX��  ~�� �	� ह- ?� �����	�! �  �� �
g ह-, �ह ����& �g 
% 
��� �ह�� 	��ह  ��	  ह�0 �� �  �����	�! ��  3,000 �� 4,000 	� �������� �i
/ ?� 
�F
 � 
% Z���� �� �ह� ह- ?� �� � 4,000 �������� ���	 
% ��8& ह�!� .�ह	� ह-, �F
 � 
% 
��8&� ह�!� .�ह	� ह- ?� ह
!� ��!� ह� �� 12,000 �������� �ह�� T�p!' &� �ह� ह- ?� �� 9&�;�! 
��  �!( 
% �ह�� �1�'� ?� 	��ह  ��%'�0 	� �� ह
��� ���,�( �  !�� ��M6  M��8 ��ह� �� 
��	  ह�  

† Transliteration of the speech in Persian Script is available in the Hindi version 
of the Debate. 
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?� �� �=ह%  �:��
� ��!� �  ��	% ��	� ह- 	� 
�I� �ह�	 *M��� ह�	� ह� ;�(��  �� ह  	� 
�����	�! ��  �8&�M &R �ह� ह-, �� ह  �������� ��  �8&�M &R �ह� ह- ?� �� ह  �ह�� ���	 �� 
I�:� �_�1 ह�1 ह- ?� �=ह(!� ह  �i
/ ?� �F
 � 
% �	�%'� �� ��&� ���� ह�� ह�0  ?� �� 
��!� *�!� !5���! ���� �� �  9� ��' 
% I(� ��� ह�0 9��&1 !ह2 �� 	7	�	�� ��  �&1 �� 
	�����  ��  �&1 �34� 9��&1 �� 
ह�Q
� '��+  !� ?� ���� �F
 � !� �� *�/& 	� ��1 ,� �� 
1�	� ��  �&1, ���	 ��  �&1, ��;��&��P
 ��  �&1, �! *�/&( �� �.�!� ��  �&1 �=ह(!� *�!� 
&R�� �  ��
% I�� ��� ह�0 9��&1 !ह2 �� �ह �ह�� A� ���'�, �ह�� ���
 ���'�0 �ह�� 
��	���V ह  !ह2 ह� A� ��!� �� �� ���
 ��!� �� �� ह��!� ��, �ह 	� �� ���!  �  ��	 ह�0 ह
% 
*M��� ह� �� �� ���!  ��  ��&��&� 
% �  &�'( �� �ह *ह��� !ह2 ह� �� �i
/ �F
 � 
% 9� 
�L �� ���g ह� !��!& ����% � M��8 ��ह� �  ���g �ह �� ��  �&1 ��	!  �� ���!  � �ह  ह� 
?� ह� ��� 50 ��  &'�' &�' 
�	� ह-0 �ह�� 	� 9� ��	 �� 	�4&�� ह- �� �� G &�' �  ����! 

% �ह	� ह- ? �� G ��
!� �ह	� ह- �� �ह�� �  ����� �� �:��
� ��� ?� '�!6� ��� &'�h� 
?� 9&�;�! ��(0 
- ����  ���� 
% �ह!� .�ह	� ह/� �� 1953 
% ह
!� ���� �F
 � �� �:��
� 
���� ��� ���� �F
 � !� ���	 ��  ��, �F
 � �� ��R� ?� 	�� 8% ���  �  ��' &R  ?� 

ह�Q
� '��+  �� ��, ��� ?� �/  !��! ����  �� �C ���� 0 ����  �� �7�  
�हi
 !� ���� 
�F
 � �� *�� ����, ����  �� 1964 
% �i
	 ��ह� �� �:��
� ����0 1975 
% ����
 
��ह� �  �'ह ���� �F
 � �� &�1w0 � ��& ��  �� ���� �F
 � ��  ��, �   !�9���M  ह�< 0 
 
 �������� : �ह 	� �R  &i�  �ह�T  ह� ��1' 0 
 
 †��,= �U��� �
�� :  ह�� ह�, �ह ��4�� & ह�0 
 
 �������� : 
'� *�  ह
 &�' �ह �:��� !ह2 �� ��	�0 

 †��,= �U��� �
�� : 
- �ह �ह!� .�ह	� ह/� �� �� �  �� G &�' �ह ��!� .�ह	� ह- 
0 ����  �� M��8 ��ह� 1983 
% . M �
�!��� �!�, 1984 
% �!�� �:��
� ����0 ����  घ� 
�� 	�R�, ���  ���g �� 	�R�, ����  �� =�� �� 	�R�, ����  �ह!�< �� . M �
�!��� �!���0 
1986 
% '�&�� �� �  �:��
� ����0 1986 ��  �� 1987 
% �� M��8 ��ह� �1 	� 1990 
% 
*!-�� �� ��/�!&  ���� �  �:��
� ����0 ह
 �ह �ह!� .�ह	� ह- �� �� M��8 ��ह� 
!ह2 &R �ह� ,� 	� ���� �� !� �ह� �� M��8, �'� �H� ह
 	�iह��� ��, ह�0 �� M��8 �1 	� 
�=ह(!� 9&�;�! &R�0 	� �����	�! !� �ह� �� �ह ��M�%:
 ह� �ह 9&�;�! !ह2 ह� 0 	� M��8 
��ह� !� ����  
����&� 
% 9&�;�! &R� h� �/-,:6 
��)���  &�1 �i
/ �F
 � ?� &C�8 �� 
� 0 9� G: ��& ��  *��� 
% 
- �ह �ह!� .�ह	� ह/� �� ��!��� 
% ��< 
�4� A�� ह�, ��< �����	 
A�  ह� �ह�� "�;�  ��� �  .&	  ह� ?� �iह/���	 �  .&	  ह�0 9� 5� 
% �  �=ह(!� � ��� 
��B&��
%� ��  9&�;�!   

† Transliteration of the speech in Persian Script is available in the Hindi 
version of the Debate.     
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���1, *��i�&  ��  9&�;�! ���1, ��.��	 ��  9&�;�! ���1, ��������� ��  9&�;�! ���1 
?� *� �  �ह�� ���  ��B���� 9&�;�! ��  �&1 �&�� �'��ह �� �ह  ह-0 ह
 ��&�
 ��	� ह- �� 
���� ह��� �  
��� ह� �� �ह�� �  1�: M� �� 9&�;�! ह�!� .��ह10 �  1�: M� �� 9&�;�! ��  �&1 

M��8 ��ह� !� ��M-��M �ह� ह�, ���i�&  
% �ह� ह�0 �=ह(!� �ह� ह� �� �  एं`ड M� �� 9&�;�! 
��  �&1 �/�� ���	 �  �����	( �� �� ���M ����1 ह
 ���� �  ��/& ��%'�0 ���� ���	 ��  
ZU��6�6 ��1 ह
 ���� �  ��/& ��%'�0 *'� 
�4� .�ह	� ह� 	� 9���!��!& ZU��6�6 ��1, 
��
  ���6� �  �1, ��& �;&�! �  �1 ह
 ���� �  ��/& ��	� ह-0 ?� �  1�: M� �� 
9&�;�! ��  �� *'� ����� &�' 9!�� .�ह%'� 	� �ह �)�� 
% ��1'� !ह2 	� ����� .�ह%'� �ह 
�)�� 
% �1�'�0 ह
 ��&�
 ��%'�0 9��&1 ह
 �ह �ह!� .�ह	� ह- �� M� �� 9&�;�! ��  �&1 ह
 
��&�
 ��	� ह- &���! ����� ��/�!&  �ह 9&�;�! ह�!� .��ह10 ���� �� '����	 
% �ह�� ��  
. M �
�!��� !� 9&�;�! �:;&��� ����, 9�  	�ह �i
/ �F
 � 
% �  9&�;�! ह('� ?� ��� 
���g �� *�' �हi
	 ह- �ह ��� &R�0 *'� � 	 ��	  ह� 	� �ह &�'( �  �8
	 ���0 
- 1� 
/��  ��	 �ह!� .�ह	� ह/� �� ...(K��+�!)... 
 

 ������ �� : ��, *� ह� '�� 0 
 

 ��,= �U��� �
�� :  
- � �
!� &�!� .�ह/�'�0 1� 	� ��01�01�0 !� �ह�� �i
/ 

�F
 � 
% 	��ह  �  ह�0 �i
/ 
% �� 	� 55 ��&( 
% �ह=/-
�3�&
 M�� !ह2 ह�� ह�0  QटॉEरbम 

हआ है ले�कन �ह>द मुसलमान फयादा नह� हआ है। ु ुु � ��& �ह&� �����	�! !� 
�<01�0�<0 ��  ���1 '��� �� ��Kह�����  
��� 
% M- �� ?� ��*� �� ��� �� 
3�� 
% 
M- �� �M� �  �ह�� �ह=/-
��&
�! M�� !ह2 ह��0 9��&1 ह
 �ह�� �  
�)��� -�i�����  �� 
�&�
 ��	� ह-0 �ह�� ��01�01�0 �� �� 8�& 8�& �ह  ह� 9�
% 
% 1� ��	 �ह!� .�ह/�'� �� �/ 
!��! ����  �� �ह ��01�01�0 
 �� �ह  ह�0 �ह  �:;�! !� �  �ह� ,�0 1953 
%0 �ह �� 
�/01�0 ���: ��:  O�� ह� �ह �  �ह  �ह	� ह� ?� �� �ह�� �� �������� ;�� �ह	� ह� �� 8�� 
ह
% '��  
 �� �ह� ह� – “	� 9� घ� �� �' &' '< घ� ��  �.��' ��” 

 

 ��01�01�0 �ह  �ह	  ह� �� �/  !��! ����  �ह	  ह�, ��01�01�0 �ह  �ह	� ह� 
�� �<01�0�<0 �ह	  ह�w0 9��&1 ह
 �:��V  ��ह� �� '������ ��%'� �� ��01�01�0 ��  
9� �&�'! �� ! ��M6  ����� �&�� ��1 �34� �7	  �� *� ���� �� 
% �� ��01�01�0 ��!� 
.�ह	� ह� �ह �� ��	� ह� &���! �i
/ �F
 � 
% 1� A�� 
�ह5& ह� �ह�� 9� ���
 �  ��	 !ह2 
��!  .��ह10 ��!� �i
/ 
% 45 ���%� 
��&
�! �ह	� ह- ?� ��G&� 45 ��& 
% ! �=ह(!� ��  
E&�����9� �  ��	 �  ह�, ! ��  �%"���P
 �  ��	 �  ह�0 *� �  ��� �� �ह=/-
��&
�! 
�i��!& 
% �:��9: ह� ����'�, 	� �ह घ�-घ� 
% 
�� �	 �!�' 0 9��&1 ह
 .�ह%'� �� 1� 
1F���%� ��� ��1 �� A�� !ह2 ह�'�0 /���, �ह�� 	� ���!�
  �� ���& ह�... 
 

 ��������: I am sorry.  It is enough. नह�ं बहतु  समय हो गया। ौी कुलद�प  नयैर। 
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7.00 p.m. 
 
† ��,= �U��� �
�� : �ह 
ह����� ह�  p�ह �  �  ����W ��	 ह�0 *'� �=ह(!� 

1947 �� �ह&� ..0 
�:
, 
- ��M6  � �
!� �� �
� &/�'�0 
 
 �������� : !ह2, �� ��_ ��9��0 �� �`. � �
!� �� �
� &� .���  ह-0 k  �� & � 
!��� � 0 ...(K��+�!)...     i am sorry  ��81, 1� �
!� ��	 ���!10 *'� 1� 
�i�� �� ��9
 
/��� 
�i�� &� �ह� ह� ?� ��9� .���
-! घ��  !ह2 ��� �ह� ह- 	� �� &�'( �� �U��;�! &�!� 
.��ह10 E& � p�� :��!0 
 
  † ��,= �U��� �
�� : 
�:
, 
- �F
 � �  ���!�
  ��  ���� 
% 1�-� ��	% �ह!� 
.�ह	� ह/� 0...(K��+�!)... 

SHRI SHANKAR ROY CHOWDHURY (West Bengal); Madam, I 

have to speak on this. Since he is from Kashmir, let him take my time and 

speak.  
 

† ��,= �U��� �
�� : 
�:
, 
- ���!�
  ��  ���� 
% *�6 �� �ह� ,� �� �ह�� �� �ह�	 
..W ह�< 0 
- �ह�	 
��/ � ह/� �!�& ��ह� ��0 �!�& ��ह� �i
/-�F
 � 
% �ह� ह- 9��&1 9!�� 
9��� 94
 ह�0 
- 9� ह��� �� '������ ��!� .�ह/�'� �� ���!�
  ! 	� ���  !� !��!& ����% � 
��   ह� ?� ! ���-1-�F
 � ��   ह�, ���!�
  
ह����� ह�  p�ह �  ��   '< 0 
ह����� 
ह�  p�ह �  �� 9��&1   '< ह� �� *�:� � 1;� �M 1947 9!�:�%:%� 1;  � ��M6  ����-

ह����� �� ?� *37	��� ,�  1;���! 9���/
%� ��9! ��!� ��0 �� �L 15 *'�	, 1947 �� 
�ह&� 544 ����-
ह����� ,�  9� ह
��� �� �� , �!�� �ह *37	����	 ,� �� �� ��� :�
��!�
 ��  
��, ���%0 &���! �ह�� �� �i
/-�F
 � �  �����	 ह�, ���!� 15 *'�	, 1947 �� �ह&� �� �� 
�! 	� ��!� 1;���! 9���/
%� ��9! !ह2 ���� ,�0 *'� �ह �� ��� ह�	� 	� �� �ह 

�� �	 ह  !ह2 ह�	 0 
 

 /��  ��	 �ह ,  �� ����  �� ~�< 
ह !� �=ह(!� ��-:3��& 1O 
%� �8�, �����  
��, �&���	 *&  8�� ��  ��, ?� ��� ~�< 
ह !� 
% ������ �F
 � �  ���&p�:  �� �R� 
.&	  �ह , �i
/ �  ��)&��� �R� .&	  �ह  ?� ~�< 
ह !� 
% !
�, 	�&, ��R�, ���, 
:��	�� �� �����	�! �� ह�	� �ह�0 ~�< 
ह !� ��  �� �� �����	�! !� ह
&� ����, �ह�� �� 
9!�M&T���6 ����, 	� �� �L 
ह����� ह�  p�ह k !'� �� �i
/ ���, �ह�� �=ह(!� !�ह� �  �� 

1� िच¥  �&8  – 
�I� M�� ��� �, 
��  �����	 �� ह
&� ह� '�� ह�0 !�ह� �  !� ��9p�' 
% 
9=��� ���� �� �� 	� 	�
 ह
��� ��, 9=�T
%� �M 1;���! ��9! !ह2 ��('� 	� 	� ह
 
���  �ह��	� ��  �&1 M5� !ह2 ���%'�0 	� 
ह����� �  !� 9=��/
%� �M 1;���! ��9! 
����0 
- �/G!� .�ह	� ह/� �� *'�  

† Transliteration of thp speech in Peioian Script js available in the Hindi 
version of the Debate. 
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�=ह(!� ��9
 ���� 	� 	 ! �U��;� �� ;�( ����0 
ह����� �ह  p�ह �  !� 	 ! �U��;� 
��'�, �� 
!��!& ����% � !� �ह2 
��'�, ���-1-�F
 � !� !ह2 
��'�0 *'� �=ह(!� 	 ! 
��'� 	� !�ह� �  !� 
��/& ��1 ?� ���-1-�F
 � !� �i
/-�F
 � ���i�&  
% ���� �	� 
 ����0 ��  ��  �� 
���	 �� ����� ��/�! �!�0This Constitution will apply to the whole of the country, 

except the J & K State. ����  �� �i
/-�F
 � � ����� ��/1�� *��i�&  �!  ह� ?� �ह 

�� �	 !ह2 ह� ?� �ह  
ह����� �V6 p�ह �� ,�, �� ����� �/�! *��i�&  ��  18 ��& �� �ह�0 
�ह�� 1967 	�, �� 	� ���!�
    '< , , �ह !ह2   ��!  .��ह1 , 0 *'�   '< ,  	� �M� 
��� G !!� !ह2 .��ह1 ,�0 �� 	� 
ह����� �V6 p�ह ��-1-�����	 ,� 	� 	� ���!�
  
, , 	� ��< ��
�! �� �ह�R !ह2 �	�� ,�, ��< 9� ���
 �  ��	 !ह2 , 0 �� ���!�
  �� 

�� &�'( !� 9��ड़ ����, �%�� !� 9��: ����, 	� �� �ह ह�&	 
�4� �  ह� ?� �����	 �  �  
ह�0 9��&1 ह
 9��� ��&�
 ��	� ह- �� 9=ह(!� ���&  ��ह� �� 
���6� ���� ?� �ह�� ��  ��ह 
��ह� �� 
���6� ����, 9��� ��< ! ��< ���	� ��� �!�&�'�0 
- 1� ��	 ?� �ह!� .�ह	� 
ह/�..0 
 

 �������� : !ह2, !ह2, �� ह� '��0 k  �� & � !��� � 0 �� ह� '��0 A�� !ह� ह�	� 
ह�0 �� �-�=>ह �
!� ��& .���  ह-0 
 

     ��,= �U��� �
�� : 
�:
, 
- 1� ��� ��!�v� '�0 ��� �ह ह� �� �:��V  ��ह�, 
��_
&�!  ��ह� �� ,�..0 
 

 �������� : ��� ��  �&1 �  ��9
 9�  
% �� ��	� ह�0 
 

 ��,= �U��� �
�� :  �!'���1�! .&	  ह�, यह �ह�	 &�'( �� .&	  ह�0 
- �ह �ह!� 
.�ह	� ह/� �� �!'���1�! �� �� !ह2 .&	  ह�, �ह ��G&� �.�� ��& �� .& �ह  ह�0 �� 
�!'���1�! ��  ���� 
% �.�� ��& �ह&�, �� ���-1-�F
 � ?� !�ह� �  ��  � . 
% �!'���1�! 
.&	  , , ����  �� ��8 *U�4&� ����  k !'� '1 	� ���  !� �/G� �� !�ह� �  !� ;�� �ह�, 
	� �=ह(!� ��� 
% ���� ���, �=ह(!� �ह�,  
 

 “.�ह�� �� ह�� ,�� 
�,� �� ���!, 9���� �  ह�, 9=��� �  ह�, 

 9� ���� �� 
�� ;�� �
I/�, ���! �  ह�, �F��� �  ह� 0” 

 

 �������� : �!�� �ह ��� 
��� v�� &�'/ ह� �ह� ह�0 
��  p�'  �F��� �  ह� ?� 
���! �  ह�0 k  �� & � !��� � 0 �� 
��  p�'  ���! ��  ��1'�0 
 

SHRI KULDIP NAYYAR : Madam Deputy Chairman, I must dwell 

into the past because the past is very relevant for the present. Jammu and 

Kashmir acceded to India not because Pakistani forces were threatening it 

and our troops were fighting them, but because Sheikh Abdullah preferred 

† Transliteration of the speech in Persian Script is available in the Hindi 
version of the Debate. 
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India's pluralist society to the Islamic state of Pakistan. Today, the 
atmosphere in the country is such that so much of communalisation is being 
put in the atmosphere. How do you expect that spirit of Jammu and Kashmir, 
which was a pluralist spirit, to continue? If this kind of things continue, then, 
probably, the Kasmiris will wonder why they should stay with India. I recall 
that when I went with Vajpayeeji to Lahore, the then Chief Minister of Punjab, 
Shri Prakash Singh Badal, invited us for a breakfast. I was also taken by 
Badal Saheb to that breakfast. At that time, he said, “���� � , 	��  �8�0 &C�8 
�� &� &�, �i
/ �� &� &�, �� ��&  ह
�� � � 0” 
�3�&
 
������  0 Badal Saheb kept 

quiet. He said, �ह v�� �  ��	% ह-, 
�I� !ह2 �8!   0  I picked up the dialogue. I 

said, "Sir, you can take the whole Jammu and Kashmir. But this time, the 
basis of accession or partition is not going to be religion, because we have 
had it." We cannot reopen Partition. When we are thinking of today's Jammu 
and Kashmir, those people who are talking about trifurcation, those people 
who are talking about communalisation, please understand what will be the 
repercussion in the whole country, which has already taken to the wrong side. 
Once I asked Sheikh Saheb, "Why did you accede to India?" He said, "I 
acceded to India because I was part of the struggle." I remember, he was 
being called Kashmir Gandhi at that time. He was part of the struggle, the 
national struggle. 

THE DEPUTY CHAIRMAN: Khan Abdul Ghafar Khan was called 

Sarhadi Gandhi. 

SHRI KULDIP NAYYAR: He was called Kashmiri Gandhi. Sheikh 

Saheb was called Kashmir Gandhi. He said, "I wanted to join the country 

where Hindu, Muslim, Sikh, everybody was there; where that kind of a society 

was there." I met with him a few days before his death. He warned, "Kuldip, 

you will see that India will be undone not because of the Jammu and Kashmir 

trouble, but because of the things which will be happening at Delhi." Take, for 

example, what was given. It was given some kind of autonomy. And, I am 

very happy that the BJP has started or the BJP-led Government has started 

some negotiations. But we have covered a lot of ground already. There was a 

discussion between Shastriji and Sheikh Abdullah. There was a discussion 

between G.P, Parthasarathy, and Sheikh Abdullah. Certain ground has 

already been covered. I would request the Deputy Prime Minister. You do not 

have to start afresh. We have already covered some ground. So, let us start 

from there. Now, what has created the problem of terrorism in Jammu and 

Kashmir?   It was 
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the 1987 elections. After that, the whole thing started. What happened? I 

remember. Lone Saheb told me, "Pakistan was trying its best to get people on 

the other side." Then, since the 1987 elections were rigged, those people who 

believed in the ballot went to the other side to get the bullet. Today, this 

election, which is coming, is very important for us. I want this election to be 

free and fair, not only in name, but also in reality. I would suggest that 

observers from the SAARC countries should be invited. (Interruptions) 

THE DEPUTY CHAIRMAN:   It is his opinion. (Interruptions) 

SHRI KULDIP NAYYAR: I was an observer in the elections held in 

Pakistan, Bangladesh and Sri Lanka...(Interruptions) I was invited by them. 

(Interruptions) 

SHRI JANARDHANA POOJARY: Madam, he could be an observer 

here also. But, don't belittle our system. We have full faith in our system. We 

are not inferior to any country in the world. We have got our own standing. 

Unfortunately, we are belittling our people. We must have full faith in our 

system. You go as an observer in Jammu and Kashmir. There are so many 

eminent people. Let them go there. But, don't belittle our system, and don't try 

to bring outsiders to observe the elections here. (Interruptions) 

SHRI SWARAJ KAUSHAL: Madam, I am sorry to say that I did not 

get such an opportunity. (Interruptions) Nobody has ever invited me. 

(Interruptions) 

SHRI KULDIP NAYYAR: When you reach that eminence, you will 

get it. (Interruptions) 

THE DEPUTY CHAIRMAN: It is voluntary. It is our country. We don't 

have to be invited anywhere. (Interruptions) 

SHRI SWARAJ KAUSHAL: Madam, there is only one eminent 

person in this country. (Interruptions) 

SHRI KULDIP NAYYAR: No, no. Lots of people are getting these 

invitations. It is also very important that during elections, all political parties 

and their leaders should be available. I think, all people, who are inside jails, 

should be released so that they can participate in the elections. For instance, 

Yasin Mallick. He too should be released. We want free and fair elections, and 

we want the representatives of the people to come in the 
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Assembly. I am of the opinion that Jammu and Kashmir will always be a pa/t 
of India. There can be no two opinions about it. However, the difference of 
opinion could be on the question of autonomy. They have joined the Union, 
the Union did not join them. So, you cannot say today that article 370 should 
be abolished, because, that was the basis on which that Union sustains. 
 

I would like to say that some ground must have been covered 
between India and Pakistan, because, Shri Niaz Naik and Shri R.K. Mishra 
reached some kind of an agreement, and the Prime Minister had reportedly 
said at that time “ह
 �ह�� 	�� �! �ह� �. '1 ,� 0” Now, what was that formula? We 

woutd- like to know as to what that formula was; and where India and 
Pakistan were coming to an agreement. 

Lastly, let me say once again that Jammu and Kashmir is going 

through a very bad time. Lots of young people have no jobs; lots of young 

people are getting to arms, because, they have nothing to do. I think, lots of 

people are coming from outside. But, what we should do is this. We should 

create such conditions in Jammu and Kashmir that after elections, whichever 

party comes to power, should really govern, and it should not be New Delhi 

telling them as to who will be the Chief Minister. Let them govern in the way in 

which Governments in Punjab, Haryana and Himachal are governing 

themsleves. We have never given an opportunity to Jammu Kashmir to 

govern themselves. We have always nominated people from Delhi. So, I 

hope, when the elections take place, and a new Government is formed, no 

strings will be pulled from Delhi. Thank you. 

SHRI R.S. GAVAI (Maharashtra): Madam Deputy Chairperson, thank you 

very much for giving me this opportunity to speak on the Short Duration 

Discussion. Of course, I am not here to make an elaborate speech. The very 

intention and purpose of my speech is to associate myself with the national 

issue of paramount importance. I want to associate myself with the views of 

my party on this very important subject. Madam, at the outset, I would like to 

say that this issue is of national importance. Secondly, it is a non-

controversial issue. The Opposition has extended its wholehearted support to 

the Government to deal with the problem of terrorism. Sir, I want to express 

my view-- it is also the view of my party-that Kashmir is an integral part of 

India; nobody on this earth can separate Kashmir from India. I have forgotten 

to mention it. At the outset, let me express my views which are quite contrary 

to the views expressed' by others.    I demand that there should be a free and 

fair election, and I do 
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hope that there would be a free and fair election. I do not agree with the 

proposal for deployment of an outside agency. That was made by one of our 

learned friends. It has to be condemned by both the ruling party and the 

opposition parties. Madam, while speaking on this, I am expressing the views 

of the common people, and I also associate myself with them. I am one 

amongst them; I am with the common people of India. Therefore, at the outset, 

I condemn the massacre that happened in Kaluchak. That is a matter of grave 

concern. That is a matter of great sorrow. I want to recall the declarations 

made in this respect, by our hon. Prime Minister, and also by our hon. Deputy 

Prime Minister. I want to quote a few lines. (Time-bell) Madam, I am going to 

finish. 

THE DEPUTY CHAIRMAN:   I can't help because the time is very 

limited. 

SHRI R.S. GAVAI: Then, I take this opportunity to point out that it is 

the duty of the Presiding Officer to regulate the business. This is number one. 

THE DEPUTY CHAIRMAN:   Exactly so. ...(Interruptions)... 

SHRI R.S. GAVAI:   I also happened to be a Presiding Officer. 

THE DEPUTY CHAIRMAN:   It is not a happy job! 

SHRI R.S. GAVAI: I will finish because 1 only want to express my 

concern, and I do not want to make a speech. The time which is due to a 

Member should be given to them. I am not supposed to encroach on others' 

time. In the same way, you should not allow others to encroach upon my time.   

I will finish within one minute. 

Madam, I quote what the hon. Prime Minister, Shri Atal Bihari 

Vajpayee, had said. He said, "The incident of attack on 13 December on 

Parliament is the lakshman rekha. It is thus far and no further". Recently, our 

Deputy Prime Minister made a statement. I quote: "General Musharraf has not 

proved to be trustworthy." Okay. He will never prove to be trustworthy. 

Madam, in another interview, the hon. Prime Minister, Shri Atal Bihari 

Vajpayee, had said, "India should have taken retaliatory action immediately 

after the assault on Parliament, but, because of the persuasion of the world 

leaders, it could not do so." I am just quoting the statements made by the hon. 

Prime Minister and the hon. Deputy Prime Minister. 
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There is a popular saying in Arabic. You might be knowing it. It says, 

"If you back stab me once, it is a shame on your part; but if you back stab me 

twice it is a shame on my part". This earthly wisdom should be borne in mind 

by one and all.  Thank you very much. 
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THE DEPUTY CHAIRMAN:   Shri Manoj Bhattacharya.   Please 

abide by the time limit.   Don't let me strain my throat. 
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SHRI MANOJ BHATTACHARYA (West Bengal): Madam, we are 

always called at the end; we have to wait for 5-6 hours before our turn 

comes. 

THE DEPUTY CHAIRMAN: I cannot help it. It is not my fault. If you 

belong to a smaller Party, I cannot help it...(Interruptions) I don't agree or 

disagree with you. But, please, I have to do my duty, however horrible it 

might be. 

SHRI MANOJ BHATTACHARYA : Madam, it is extremely 

unfortunate that over the last four five years, or it can even be said that during 

the last one decade, the situation has been deteriorating. We observe that 

every now and then, more and more lives are lost; innocent people are 

butchered and killed; people are being killed indiscriminately and, mostly, the 

poor people are the victims of such attacks. And, the incident of 13
th

 July in 

Kasim Nagar is another example of this dastardly killing by the terrorist 

elements in Jammu and Kashmir. This was preceded by a number of killings, 

be it in Kaluchak, be it in Chattisinghpora, or, be it in retaliation to the killings 

at Chattisinghpora, where five innocent villagers were killed by the security 

forces, without any rhyme or reason. I do not know how many such innocent 

people have been killed by the security forces in the past. That cannot be 

said. Madam, I must say that several suggestions have been given in this 

House. Whenever such dastardly killings take place, we talk about them, we 

give several suggestions, and we extend our fullest cooperation to the 

Government. But such incidents keep on taking place, repeatedly. It has 

become a thing of perpetual nature. The suggestions that are given are not 

implemented, fn the last 10-12 years, in our country, as well as in other parts 

of the world, crime and violence has become a regular phenomenon. 

Unemployment, miseries of the poor people, abject poverty, are mainly 

responsible for this phenomenon, and the people living in such conditions 

prove to be a good hunting ground for terrorist and secessionist forces. Time 

and again, we have suggested that we should fight against unemployment, 

poverty, and we should fight for democracy. But, unfortunately, the 

Government has not heard our voice in right earnest. Madam, I would like to 

point out to the hon. Deputy Prime Minister and the Home Minister that the 

hon. Prime Minister, Shri Atal Bihari Vajpayee, had visited the Kashmir Valley 

during the month of May, and, during that visit, he announced an economic 

package of about Rs.2000 crores — if I am not incorrect -- for the 

development of Kashmir.   Now, the question is, what development has taken 

place during 
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these three or four months? How has that money been spent? I am sure and 

the House will agree with me if proper development was there, if poverty was 

eradicated, if employment was provided, this cross border terrorism could not 

sustain and survive in that atmosphere. So, our primary intention should be to 

eliminate the problem of unemployment and tackle the problem of alienation 

of people. The people who are alienated become the primary recruits of these 

terrorist forces. Unless we remove this alienation. Whatever we may discuss, 

whatever we may resolve, all this will become a futile exercise. So, I would 

urge upon the present Government of India that it should tackle these 

problems on a war-footing. Poverty has to be eradicated. Alienation of the 

people should not be allowed. Communalisation of the entire country should 

not be allowed. People should not be forced to resort to terrorism out of sheer 

disgust and frustration. These things have to be borne in mind. Madam, I am 

sorry, but, through you, I would like to communicate my feelings of serious 

disgust that this Government has utterly failed in these areas. Unless social 

development takes place, unless political solutions are found, this problem 

cannot be resolved. In every session, we have been discussing this problem. I 

would not like to go into the history because it will take time. Unfortunately, I 

am helpless, and I understand, you are also helpless; you cannot give me 

more time. But unless these basic things are addressed, we cannot really 

help. Madam, with all humility, and most respectfully, I would like to submit 

before you that we should understand what is the threshold limit the Home 

Minister has in his mind. How many more deaths and how many more killings 

have to take place for the Home Minister of this country to accept the moral 

responsibility for this, so that he takes the right decision, to set an example 

before the people of this country? With these few words, I conclude. 

THE DEPUTY CHAIRMAN: Thank you, Mr. Bhattacharya. I wish that 

those Members who come under 'Others & UPG' get some prime time also. 

That has always been my desire. But, if wishes were horses, we all would 

have been riding them.   Shri Swaraj Kaushalji. 

SHRI SWARAJ KAUSHAL: Madam Chairperson, since 

Independence, four major Accords have been signed. Three of these Accords 

have been signed by one person, Shri Rajiv Gandhi. There is another aspect 

of these four Accords, Madam, that wherever these four Accords have been 

signed, the Governments were dismissed. We signed the Kashmir Accord, 

and we dismissed the Farook Abdullah Government. 
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We signed the Punjab Accord, and we dismissed the Barnala Government. 

We signed the Assam Accord, and we dismissed the Prafulla Mahanta 

Government. We signed the Mizoram Accord, and we pulled down that 

Government, from Delhi; we dismissed the Laldenga Government. Now, in 

spite of the fact that these four people were ejected out of power through 

means which were not fair, not legal, not one of them challenged the sanctity 

of the Accord. Mr. Laldenga never said that the Mizoram Accord was not 

enough; Mr. Barnala never said that the Punjab Accord was not enough; Mr. 

Prafullah Mahanta never said that the Assam Accord was not enough, and 

something needed to be done about it. But, here, we have the Kashmir 

Accord, where the power remained largely with the family that signed the 

Accord; and, here, we have the Government of India talking to whom? It is not 

talking to the underground leaders. The Government of India is talking to the 

Chief Minister, on the assumption that the Kashmir Accord is not sufficient; 

something ought to be done about it. Madam, the underground leaders 

respected the sanctity of the Accord. What is the life of an accord; may I ask 

the hon. Deputy Prime Minister? Not a decade, not two decades. It is a time 

too short in the life of the history of a nation. What is the life of an accord? A 

few centuries. If negotiations were to start on the Kashmir Accord in 2075, one 

can understand. You are talking to the same man in less than 30 years. Is it 

not really re-opening the Accord? Is it not really something more than the 

Accord needs to be done? Mr. Deputy Prime Minister, I am objecting to this 

aspect of it. Then, where do we land? We have made this beginning. 

Tomorrow, if somebody from Punjab, says that he was not a signatory to the 

Accord, and the Punjab Accord is not sufficient. Will the Government of India 

be ready to talk about something more than the Punjab Accord? If somebody 

from Assam or Mizoram were to say that the two Accords are not enough, Mr. 

Advani, shall we negotiate? My request to you is this. Please dig up the old 

records. I was associated with some of these negotiations. The instruction of 

the Government of India, right from Mrs. Gandhi, was that Kashmir will not be 

treated as a model. The Kashmir Accord was not even allowed to be referred 

in the Mizoram negotiations. We never referred to the Kashmir Accord, as a 

model, even when we were talking to the Nagas. But, here, the Government 

of India and the Chief Minister, who are party to the Kashmir Accord, are 

negotiating the terms of the Accord. You may choose whatever word you like. 

You call it devolution of power; you may call it autonomy. English is a very rich 

language. You may pick up whatever word you like from the thesaurus. Eut 

the fact is, somebody has challenged; 
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somebody has questioned the sanctity of the Accord, which should not have 

been done for a couple of centuries. It is a bad beginning. It will not lead to 

very happy results. I am not opposed to the devolution of powers. But I 

request the Government of India to please have a very fair and honest look at 

the Union List. Some of the items like savings bank accounts are there. Some 

items are obsolete. Please consider an honest delegation of powers to the 

States. Please consider whether it is absolutely necessary for the 

Government of India to retain those powers or those powers ought to be 

delegated to the States. Please examine it. I am not opposed to devolution; I 

am not opposed to delegation, but when you treat one State special, my 

States in the North-East become ordinary. If somebody tells me that Kashmir 

acceded to India after the Partition, what is so great about it? Did it not 

happen in Manipur? Manipur joined the Union after the Partition; Manipur 

joined the Union after Independence. Then, if some rights are not granted to 

Manipur, why should a special consideration be given to the State of Jammu 

and Kashmir? 

Madam, so much has been said about trifurcation. But, now, you are 

going into the whole gamut of it. Please examine all aspects of it. What is 

paramount is the unity and integrity of the country. What is paramount is the 

safety of the citizens. Please consider all these aspects. 

I personally feel, maybe, for better governance, maybe, for better 

control, trifurcation may be the only solution. Examine it in a little greater 

detail. 

Madam, there is only one last aspect, and that is relating to the 

security of the leaders who would participate in the elections there. I know, 

the elections would be fair. I have no doubt about that. But I am really 

concerned about the safety and security of the people who are heading the 

respective parties. One of them happens to be a Member of this House. I 

have definite evidence to show that whatever security was allowed to him, 

with approval by the Government of India, was not provided to him when he 

visited, or whenever he visits Jammu and Kashmir. Somebody has written to 

you, Mr. Deputy Prime Minister. I would say that it is very important. It is our 

moral responsibility that those who are siding with the country, their lives are 

protected; and we look after their security; to see that the important leaders 

participating in the elections are protected, and they are given cover by the 

security forces. It is not enough if you merely pass an order and leave the 

matter to the State Government. Thank you. 
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SHRI H.K. JAVARE GOWDA (Karnataka): Madam, about 1,400 

persons have been killed and 2,600 persons have been injured in just one 

year, in Kashmir. Many of my friends have spoken in length and discussed it 

in detail. But I have a question: How long will this Government allow the 

routine killing of the people, in Kashmir? I would like to know whether the 

Government of India is not capable of countering the proxy war waged by 

Pakistan? I would also like to know whether the Government of India, or the 

present Indian leadership, is under pressure, from unknown quarters or from 

western countries, not to take proper action against Pakistan? 

The forthcoming elections would be free and fair. But I have a 

genuine doubt. Even after that also, what is the guarantee that there would 

be no bloodshed by the proxy war? These are the points on which we would 

like to have answers from the Government. I am not blaming this Government 

alone for this. It is a history of the last 15 years that this massacre is going 

on, under various Governments. The sufferers are the people of Jammu and 

Kashmir. On the one hand, in the past 55 years, we have learnt a lesson that 

Pakistan will not allow this country and Jammu and Kashmir to be peaceful 

any more. For that, whatever may be the suggestions, advices or views from 

various persons, would not work, would not hold water, unless a right step-

military action-is taken against Pakistan. Till then, there would be no peace. 

There is no other alternative left. 

The second point I would like to make is, formulate special packages 

for the people of Jammu and Kashmir, bring them on to the mainstream, and 

convince the leader-whoever he maybe, whichever party he may belong to--

to go to the people, deal with them, so that they are convinced that they are 

part and parcel of the Union of India. Otherwise, whatever things we do and 

say, would not be of any help to the innocent people living over there. 

I, therefore, request the Government of India to consider these 

things. I have a genuine doubt; the Western countries would like to 

internationalise the issue, for obvious reasons; but, as far as India is 

concerned, it should find a genuine solution. It should realise now that 

Pakistan will not listen to whatever the suggestions are from various 

countries, and that it needs a befitting reply, militarily. 

The next point I would like to make is, take the people of Jammu 

and Kashmir into confidence. Give them special packages. Then alone can 
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we see progress and an atmosphere of peace and development there. Thank 

you. 

THE DEPUTY CHAIRMAN: Thank you very much. The discussion is 

concluded. The reply would be tomorrow, at 12 o' clock. There is only one item 

left. A statement was made in the Lok Sabha, on behalf of the Deputy Prime 

Minister, regarding the situation prevailing in Jharkhand, i have that statement 

before me. It is too late now to .have any discussion on it. If the House so 

agrees, I will see that the statement is laid on the Table of the House. If the 

House so agrees, we can have clarifications on some other day. 

SOME HON. MEMBERS: Yes, Madam. 

STATEMENT BY DEPUTY PRIME MINISTER 

Situation prevailing in the State of Jharkhand 

THE DEPUTY PRIME MINISTER (SHRI L.K. ADVANI): Madam, with 

your permission, I beg to lay on the Table of the House a statement regarding 

the situation prevailing in the State of Jharkhand. 

THE DEPUTY CHAIRMAN: I thank all those Members who have 

cooperated. Let the Vice-Chairmen not go on allowing Members to speak. You 

have the right to object to it if any other Member takes away or eats up your 

time.  You do not have to bother me for this. 

The House is adjourned till 11 a.m.  tomorrow. 

The House then adjourned at forty-six minutes past seven of the clock, till 

eleven of the clock on Thursday, the 1
st
 August, 2002. 
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